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The _Lak Sabha met at Eleven of the Clock

[MR. Speaxker /n the Chair]

REFERENCE BY THE SPEAKER

Observance of International Women’s Day
...(Interruptions)

(English]

MR. SPEAKER: Whoever disturbs will be proved to
be anti-women. Please sit down.

...(Interruplpns)

MR. SPEAKER: Hon. Members, today is the
International Women's Day, which is observed to endow
the women with the sense of honour, dignity and self-
respect.

On behalf of this august House and on my own
behalf, | wish to congratulate the women of India and of
the world for the achievements made by women in various
fields over the years. They deserve our admiration and
support for their persistent and constructive commitment
to achieve equality in all spheres of society.

On this solemn day, we should reaffirm our
commitment to improve the condition of women, specially
those who are in vulnerable position and empower them
to take their rightful place in the society.

The women of India, in spite of several
disadvantages, domestic and in the workplace, have
achieved milestones in terms of education, health, freedom
of choice, liberty and equality in law. We feel proud that
our women are today ready to assert their right to life
with dignity and self-respect.

On this occasion, we salute the women of our country
for their indomitable spirit and ensure support of the entire
House to them for achieving their rights and entitlements

and to the struggle they are camrying on for eradicating
the social evils afflicting them and the nation.

The women are the embodiment of compassion and
selflessness and possess indomitable spirit in fighting
against exploitation dnd deprivation and to lead a life of
dignity and achievement with adequate participation in
our nation-building activities including larger presence in
the representative institutions and elected bodies. We
recall with pride the great contribution made by the women
in rural areas in running successfully our Panchayats and
self-goveming institutions.

Let us reaffirm our commitment for their complete
empowerment to ensure the realization of the goal of the
democratic and progressive society where all citizens will
be treated with equal respect and authority.

Thank you very much. | am sure, all of you will join
me.
...(Interryptions)

SHRI KINJARAPU YERRANNAIDU (Srikakulam): On
this solemn occasion, on behalf of the House, | demand
that the Women's Reservation Bill be brought in thls
House without any delay. ...("nfermuptions)

MR. SPEAKER: | have already said that those wha
will disturb will be recognized; they will prove to be anti-
women.

| will call some hon. Members today.
...(Interryptions)

MR. SPEAKER: Please take your seats. Do not dilute
its importance.

...(Interyptions)

MR. SPEAKER: | thought you are a male.
...(Interryptions)

MR. SPEAKER: | will go one by one.
...(Interyptions)

MR. SPEAKER: You give nomination to a woman
member first and then you shout.

...(Interruptions)



3 Reference by the Speaker

MR. SPEAKER: Shrimati Sumitra Mahajan.
...(Intermyptions)

MR. SPEAKER: Although this is Quetion Hour, yet
because of the importance of the day, | have made my
reference quite elaborately on behalf of all of you. Kindly
cooperate with me. Let us behave in a dignified manner
today.

11.05 hrs.
SUBMISSION BY MEMBERS
Re: International Women's Day
(Transiation]

SHRIMATI SUMITRA MAHAJAN (indore): Mr.
Speaker, Sir, today is International women's Day and |
congratulate all of you on this occasion. But while
congratulating | would also like to point out that only lip
service is paid to the concept of betterment of women's
lot. A few programmes are held and a few issues relating
to women are discussed and put a full stop to all these
programmes. The cycle of violence against women, fall
in female population goes on unchecked. This should not

happen.
[English]

MR. SPEAKER: This is not a debate. This is only a
reference.

[Translation]

SHRIMATI SUMITRA MAHAJAN: Sir, | have also
raised the issue of gendering budget time and again.
Women Empowerment Year had been celebrated during
the regime of the NDA Government. Awards for women
were instituted. We had instituted awards for grass root
workers, aanganwadi functionaries who looked after
children. The most important question before us today is
passing Women’s Reservation Bill. UPA Government has
also frequently talked about passing Women’s Reeervation
Bill. Hence, | would like to lay stress that this issue
should not be brushed under the catpet after paying lip
service to It after celebrating Women's Day. Women's
Reservation Bill should be presented in Lok Sabha to
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ensure true empowerment of women. Those who favour
the Bill and those who oppose it would come to the fore
then. This is my request.

SHRIMATI KRISHNA TIRATH (Karol Bagh): Mr.
Speaker, Sir, today is a very important day. The whole
country is engaged in a debate on women empowerment
today. My sister in the opposition Smt. Sumitra Mahajan
has rightly pointed out that women are moving forward in
all the fields. Be it education, sports, conquering the
Himalayan summit or walking on the Moon, women are
reaching everywhere.

Sir, the topic of women's reservation is being raised
again and again. | would like to propose that the hon.
Members present today should pass the women's
reservation bill. | would like those in favour of the Bill to
raise their hands and disclose their wishes. | think all the
hon. Members here wish to get this Bill passed.

Mr. Speaker, Sir, our Constitution has given equal
rights to women. When the Constitution accords us equal
status and we are ahead in every field then why should
we have to beg 33 percent reservation to women in
legisiative assemblies and both Houses of Parliament. |
would like to request all the hon. Members, through you,
that women should be given reservation by passing
Women's Reservation Bill on the occasion of intemational
Women's Day.

[Enghish]

SHRIMAT| P. SATHEEDEVI (Badagara): Thank you,
Sir. We, in India, are completing the 60th anniversary of
our Independence. Now, the status of women in India is
very poor. ...(Interruptions)

MR. SPEAKER: | will ask the Members to go out if
you interrupt the proceedings.

[Trans/ation]
This is not a place for cracking jokes.
[English]

SHRIMATI P. SATHEEDEVI: Sir, we are completing
the 60th anniversary of our Independence. We have been
ruled for the last six decades with the Constitution which
provides equality of rights as fundamental rights. Now,
the reality that is prevailing in the country is that there
is a major deprivation of the fundamental rights to a
major section of women in the country. The participation
of women In the decision making bodies and legislative
bodies are very meagre. The number of women
representatives has come down from 48 to 44 in the
present Lok Sabha. ...//nterryptions)
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MR. SPEAKER: Please be brief. This is not an
elaborate debate.

SHRIMATI P. SATHEEDEVI: Though the UPA
Government in its Common Minimum Programme has
given an assurance for one-third reservation for women
in the Legislative bodies, they have not dared to introduce
the Women's Reservation Bill.

MR. SPEAKER: Please conclude. This is not a
debate.

Now, Shrimati Archana Nayak - not present.

Madam, please conclude now. This is not a debate.
Thank you very much.

SHRIMAT| P. SATHEEDEV!: Sir, in the last Assembly
elections, in many of the States, a very low participation
of women was given. Hence, | urge upon the Union
Government to introduce the Women's Reservation Bill
and let the country know who are against the women in
this country. Thank you, Sir.

MR. SPEAKER: Please do not convert it into a
debate, and do not dilute its importance.

Now, Shrimati Bhavani Rajenthiran.

SHRIMATI M.S.K. BHAVANI RAJENTHIRAN
(Ramanathapuram): Hon. Speaker, Sir, firstly, | would seek
your permission to speak from this seat.

MR. SPEAKER: Okay; today you are allowed.

SHRIMATI M.S.K. BHAVANI RAJENTHIRAN: Today
is the special day for women.

MR. SPEAKER: You can come further.
...(Intermyptions)

SHRIMATI M.S.K. BHAVANI RAJENTHIRAN: Thank
you very much. You respect all the women in the country.

MR. SPEAKER: | want you to come forward also;
also in your party.

SHRIMAT! M.S.K. BHAVANI RAJENTHIRAN: Thank
you very much, Sir. First of all, on behalf of all the
women Members, | convey my heartfelt thanks to all the
brothers in the august House. Our respected leader, Dr.
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Kalaignar, throughout had been fighting for the freedom
of women, and he had conducted a women's rally to
urge upon the Govemment to bring forward the Women's
Reservation Bill.

Three years have already passed. The UPA
Government is working for the poor people, specially for
upliftment of women. Now, only two years are remaining.
Therefore, | would urge upon the Union Government to
bring the Women's Reservation Bill because nowadays
women are playing the key role in all the fields. So, in
order to respect the women, the UPA Government should
bring forward the Women's Reservation Bill. Our great
leader Thandai Periyar even in 1929 fought for women.

Therefore, in order to respect all the leaders who
speak for women, the UPA Govemment, which is fighting
for the freedom of women, should bring the Women's
Reservation Bill as early as possible. Thank you. -

MR. SPEAKER: Shrimati Kiran Maheshwari—not
present.

[Trans/ation)

SHRIMATI RANJEET RANJAN (Saharsa): Firstly, |
would like to express my gratitude towards the hon.
Speaker who has shown respect towards women by giving
women MPs the opportunity to speak. | would like to
request my male colleagues to maintain decorum in the
House since we have been given ony one day to speak.

...(Interuptions)

MR. SPEAKER: You are absolutely right in saying
so0.

(Enghish]
You are right.

SHR! KINJARAPU YERRANNAIDU (Srikakulam): Sir,
please allow one Member from each party. | have also
given a notice in this regard. We have also to support
this Women's Reservation Bill. ... Intermyptions)

MR. SPEAKER: Silence please. We have to go to
the Question Hour immediately.

[Translation)

SHRIMATI RANJEET RANJAN: Today is a very
important day for women. | would like to say that if this
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House wishes to inspire women to move forward then
the first step in tis direction would be to present in the
House the Women's Rseservations bill which is still in
cold storage.

Secondly, | would like to say that we women should
make two resolutions for their self empowerment that we
would respect each other and we would neither commit
foeticide nor let anyone else do that.

Thirdly, we w~ould not remain dependent on men for
our personal security and income but would become
independent and would work towards ensuring our
personal and financial security. We should take inspiration
from women such as Kalpana Chawla and Sania Mirza.
Apart from them, there are many other such women who
have not come to the notice of the media. They inspire
women in villages by staying near them and | salute
those women. With this, | conclude.

[English]
MR. SPEAKER: | join you.

Now, Shrimati Kiran Maheshwari. | called your name
earlier, but you were not present. As an exception, | am
allowing you.

[Translation]

SHRIMATI KIRAN MAHESHWARI (Udaipur): Mr.
Speaker, Sir, as a woman MP. first of all | would like to
express my gratitude to you for allowing me to speak on
the occasion of International Women’s Day. | would like
to draw the attention of the House towards the 74th
Amendment which enabled women to get 33 percent
reservation in Panchayati Raj Institutions and municipalities
and as a result of which they are working as public
representatives in those areas. ...(/ntemyptions)

[English]
MR. SPEAKER: Kiranji, you address the Chair.
[Translation]

SHRIMATI KIRAN MAHESHWARI: | would like to
draw the attention of all the MPs present here towards
the fact that provision of reservation under the 74th
Amendment gave many women a chance tq participate
in governance. They won the faith of the people by their
effective functioning and created an identity for themselves
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in the society. This made the people realize that if women
were allowed to participate in governance they too. would
be able to play a defining role. They would encourage
clean politics and do good work also. | would like to take
this further. | would like to make an appeal today on the
Intemational Women's Day that provision of 33 percent
reservation should be applicable to legislative assemblies
and Lok Sabha as well for which a Bill should be
presented here. The UPA formed the Government three
years ago. People expect during every session that the
Women's Reservation Bill would be presented and
discussed in the House. But it is unfortunate that despite
the fact that UPA has completed three years in power,
that Sonia Gandhiji the Chairperson of UPA is a woman
and also president of the Congress party. ...//ntemyptions)

MR. SPEAKER: Your turn is over (English) Do not
repeat. Do not make it controversial today. | have given
you the opportunity.

Now, Shrimati Sujatha.
[Translation]

SHRIMATI KIRAN MAHESHWARI: Despite being a
woman she did not have the sensitivity to ensure that
Women’s Reservation Bill is brought in the House.
...(Intermyptions)

(English]
MR. SPEAKER: You have made your point.
[Trans/ation]

SHRIMAT!I KIRAN MAHESHWARI: ...which should be
then discussed comprehensively. Hence, | would like to
request the House, through you, that the women's
Reservation Bill which would empower the women and
would ensure participation by women. ...(Interruptions)

[English]

MP. SPEAKER: Nothing more will be recorded. Only
the speech of Shrimati Sujatha will go on record.

-..(Intermyptions)*

MR. SPEAKER: Shrimati Sujatha, you start your
speech.

..(Interruptions)

“Not recorded.
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MR. SPEAKER: Do not misuse. | gave you an
opportunity. Do not repeat.”

[Translation]

I have given you full opportunity. You should learn
from Sumitraji how to speak.

[English]
She is also a woman. it is very unfair.
...(Interruyptions)
MR. SPEAKER: It is very unfair.
[Translation/

| have given you opportunity, | have given it to
everyone.

[English]
| am very sorry.
Nothing is being recorded. Nothing will be recorded.
...(Interryptions)*

MR. SPEAKER: Shrimati Sujatha, you mention it in
one minute. It is not an occasion for a debate.

[Trans/ation]

SHRIMATI C.S. SUJATHA (Mavelikara): Mr. Speaker,
Sir, the Women's Reservation Bill was not brought in the
House during the previous session despite the promises
made by the UPA Government. This is a breach of trust.
Mr. Speaker Sir, today is International Women’s Day and
on this occasion | demand that the Government fulfil its
commitment: towards presenting Women’s Reservation Bill
and that the Bill be brought during the current Parliament
session.

MR. SPEAKER: Women should participate more.
[English]

SHRIMATI ARCHANA NAYAK (Kendrapara): Sir, today
we are observing the International Women's Day. No
doubt that women in India have very ably showed their
_presence in various walks of life. Women represent half

*Not recorded.

PHALGUNA 17, 1928 (Saks)

Submission by Members 10

of the population of our country. Hence the need of the
hour is to give them enough representation in the highest
political decision making forums like Parliament and State
Legislative Assemblies. ...(/ntermyptions)

MR. SPEAKER: | am very, very'unhappy today. It is
an important occasion. Let it not be lip-service to women's
cause.

Yes, you go on please.

SHRIMATI ARCHANA NAYAK: In this context, | would
like to draw the attention of the House to the need for
33 per cent reservation of seats for women in Parliament.
Even after 60 years of Independence, adequate
representation of women in Indian Parliament is still a
dream. The House may be aware that 10 years ago, the
Deve Gowda Government brought a Bill seeking 33 per
cent reservation of seats for women in Parliament.

SHRI N.N. KRISHNADAS (Paighat): Sir, the
Government should respond.

MR. SPEAKER: You will serve the cause by keeping
quiet.

SHRIMATI ARCHANA NAYAK: Later a Joint
Parliamentary Committee was formed and a consensus
Bill was emerged from there. The Bill was there even
during the Gujral Government.

The Vajpayee Govermment introduced it in the Lok
Sabha during 1998 for the second time.

MR. SPEAKER: You please be brief. All right, you
want the Bill to be taken up.

SHRIMAT!I ARCHANA NAYAK: After the dissolution
of Lok Sabha, it was again introduced in the Lok Sabha
in 1999. However, it was painful to note that the Bill is
still pending before the House.

MR. SPEAKER: Now, | find that | made a mistake.

SHRIMATI ARCHANA NAYAK: The present Lok
Sabha has only eight per cent representation of women.
During 2004-08, the average representation of women in
the State Legislative Assemblies is just 6.5 per cent.

MR. SPEAKER: Shrimati Sushila Kerketta.

You may lay it on the Table.
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SHRIMATI ARCHANA NAYAK: Therefors, it is evident
that till a constitutional mandate is emerged in Parliament,
the democratic right of women will continue to suffer.

MR. SPEAKER: Please take your seat. It is a 3-

page statement that you have prepared. Lay it on the
Table please.

SHRIMAT! ARCHANA NAYAK: Therefore, | urge upon
the Government to bring a Bill seeking one-third
reservation of seats for women in Parliament and in State

Legislative Assemblies and get the same passed during
the current Session itself.

[Transiation]

SHRIMATI SUSHILA KERKETTA (Khunti): Mr.
Speaker, Sir on the occasion of National Women's
Empowerment Day, first of all | would like to thank you
for congratulating us. | aiso thank all the Members for
the good wishes they have expressed. Today, women
are not lagging behind in any filed. They have a strong
presence in all the fields, be it education or health. Now,
women are in Defence services also. We should all
encourage them. It is a matter for celebration on Women'’s
Empowerment Day that a certain percentage of funde in
all public schemes are earmarked for women. But, it is
also a matter of regret that implementation of the schemes
meant for women are not done faithfully by various
departments. This should be examined.

| would also like to say something about the women
in Jharkhand. Both the literate and the illiterate women
from the state are moving to metro politan cities like
Kolkata, Delhi or Mumbai in search of employment. Their
situation is extremely pitiable. | would like to request that
a special programme should be started for them in Delhi
and other cities so that they are able to find work and
earn a livelihood.

| would also like to say something about Women's
Reservation Bill. The late Rajiv Gandhiji provided
reservation for us. We are working as elected
representatives in Panchayats and we are showing good
results. Even so, we have not been given reservation in
politics. We have not been given reservation in Vidhan
Sabha and Lok Sabha. Every day, | feel that these MPs
who are our brethren and our representatives, are going
to pass the Bill. | feel that they are treating us like
children.

MR. SPEAKER: You have made your point very
nicely.
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SHRIMAT!I SUSHILA KERKETTA: 8ir, we are being
placated as if we were children. A toy is dangied before
us and then it is taken away again. They keep on
assuring us that they would pass the women's reservation
bill and then fail to take any steps in this direction. What
is the reason behind this? There is definitely some
problem. |f we are not able to reach a consensus then
we should hold a discussion to identify and remove the
discrepancies in the Bill. Women's Reservation Bill should
be passed at the earliest. We would consider this to be
the greatest gift.

[English]

MR. SPEAKER: | compliment you especially for your
maiden intervention. Very well done.

SHRIMATI MANEKA GANDHI (Pilibhit): Sir, according
to the Inter-Parliamentary Union, India stands 108th in its
representation of women in the Legislature. Pakistan,
which is a Muslim country, stands 48th. | also know,
however much we may ask, that the Women's Reservation
Bill is not going to come. Can we start with by each
Party giving one-third reservation to women starting from
the State elections that are coming up now?

MR. SPEAKER: It is a good suggestion.

SHRIMATI| JHANS! LAKSHMI BOTCHA (Bobbili): Mr.
Speaker, Sir, today is 8th March, 2007 and | would like
to raise a matter of urgent public importance on the
occasion of the International Women's Day. | regret to
say that even in the 80th year of our Independence, the
plight of women has not changed much. Perhaps, the
visible improvement in the social environment is restricted
to educated and economic minority group of women.

Even though the Government is making sincere
efforts, in general, to improve the image of the girl child
and women through social and economic interventions,
but female feticides are rampant. It is a cause of concem
for the decline in sex ratio. The domestic violence;
harassment for dowry; and sexual harassment are also
on the rise.

Proper education of girls can only be possible when
all social stigmas — which go against the women - are
rooted out of the society. Social stigmas such as gender
bias; considering the girls as anta-property; and weaker
than men are very dangerous. As a'matter of fact, the
genesis of human existence lies in women. So, women
should be given due regard in the society.



13 Submission by Members

The excellence achieved by women like Indrani Nooyi,
Despa Mehta, Meera Nair, Sunita Wiliams and Sania
Mirza — in the limited opportunities that are provided to
them -~ vindicates that women can do much better if
equal opportunities are provided to them.

In order to alleviate the sufferings of women all over
the country, | would humbly request our Government on

the International Women's Day to bring forward the’

Women's Reservation Bill in this Session itself with
consensus on it among all political parties. | hope and
trust that 33 per cent strength of this august House would
be represented by women in the 15th Lok Sabha.

Sir, | thank you very much for giving me this
opportunity.

MR. SPEAKER: All male Members join the Chair.

...(Interruptions)

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF INFORMATION AND BROADCASTING
(SHRI PRIYA RANJAN DASMUNSI): Sir, on behalf of the
Government. ...{Interruptions)

SHRI KINJARAPU YERRANNAIDU: Sir, please aliow
men also to express their views. Each Party would like
to raise the issue, and express their views.
...(Interruptions)

MR. SPEAKER: Mr. Yerrannaidu, your name is
already associated.

...(Intermuyptions)

SHR!I N.N. KRISHNADAS: What is his name
associated with? ...(//nterryptions)

SHRI PRIYA RANJAN DASMUNSI: Sir, on behalf
of the Government .../Inferryptions)

MR. SPEAKER: Just a minute. The Government is
giving a response.

...(Interryptions)

DR. K.S. MANOJ (Alleppey): Sir, please allow us to
speak. .../ Interryptions)

MR. SPEAKER: | have already said that all male
Members are associated.

...(Interruptions)
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THE MINISTER OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI SONTOSH MOHAN DEV):
Sir, | have four daughters, two grand-daughters and one
wife. | should be allowed to speak. ...//nterruptions)

MR. SPEAKER: Please do not go on multiplying!
...(Interryptions)

SHRI PRIYA RANJAN DASMUNSI: Sir, on behalf of
the UPA Government, we sincerely and respectfully submit
to you that we share the concem expressed by all the
distinguished lady Members cutting across Party lines,
and we all share together your own views on this issue.
it is a fact that the UPA Government in its Common
Minimum Programme pertaining to the Women's
Reservation Bill made it abundantly clear that it be brought
in the House.

| am very proud today to say that | represent a
Party, and | represent a Government in which some of
the dreams of late Prime Minister Rajiv Gandhi is yet to
be achieved, which was first translated in the local seif-
Government through the 74th Amendment. This was the
first day when every section of women in the village, and
the municipality got their rights.

Sir, the jourmey is not over. We have to accomplish
the joumey fully. But | am sorry to say that unfortunately
the name of the Chairperson of the UPA was mentioned,
and asked: “What she is doing in this matter?”. | can
only say that she is piloting the issue right from the days
of NDA, and she is very determined to see that we find
the light of the day. There is a requirement of
Constitutional amendment, and 2/3rd maijority is required
in both Houses to pass it. Therefore, our Government
has interacted with several Parties. The Home Minister
himsslf has talked on behalf of the Government, and we
are finding some ways. Hopefully, the light is coming
very very close, and we may bring it. .../mtermyptions)

| would like to say that Shrimati Kiran took the name
of Shrimati Sonia. You should know that in spite of the
fact that my late Prime Minister was -a victim and was
killed by assassins—a few of them women-yet Shrimati
Sonia Gandhi did not insist for hanging Nalini when she
gathered that Nalini has her children, and they will search
for their mother afterwards. Thig is the kind of leadership
that we have in the UPA. Therefore, | submit once again
that the UPA Government is determined to bring the Bill
before our tenure is over, and we shall approach very
tast. ...(/nterryptions)
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SHRI BASU DEB ACHARIA (Bankura): No, it should
not be done before your tenure is over, but you should
bring it in this Session itself. .../ termyptions)

11.30 hrs.
ORAL ANSWERS TO QUESTIONS
[English]

MR. SPEAKER: Now we will take up the Question
Hour Q. No. 141,

[Translation]
Modernisation of Alrports

+
“141. DR. SATYANARAYAN JATIYA:
SHRI GANESH SINGH:

Will the Minister of CIVIL AVIATION be pleased to
state:

(a) the details of the on-going modernisation projects
of airports in the country;

(b) whether the Government has reviewed the
progress of work of modernisation of airports in the
country;

(c) if so, the details thereof;

(d) the details of the airports in respect of which the
task of modernisation has been completed as on date
and the details of the airports proposed to be modemised
in near future; and

(e) the amount sanctioned and spent on
modernisation of airports in the country during each of
the last three years?

[English]

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (e) A
Statement is laid on the Table of the House.

Statement

(a) to (d) The airports taken up for modemisation /
upgradation are: Delhi, Mumbai, Chennai, Koikata,
Trivandrum, Amritsar, Dehradun, Jaipur, Khajuraho, Kullu,
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Lucknow, Pantnagar, Srinagar, Udaipur, Bhubaneshwar,
Qaya, Agartala, Dibrugarh, Guwahati, Silchar, Ahmedabad,
Aurangabad, Belgaum, Gondia, Nagpur, Pune, Raipur,
Vadodara, Surat, Agatti, Calicut, Hubli, Mangalore,
Madurai, Mysore, Tirupathi, Trichy and Vishakhapatnam.
In addition, new greenfield airports are coming up at
Hyderabad and Bangalore.

The project works are reviewed periodically.

The airports in respect of which some modemization
has been completed are: Lucknow, Bhavnagar, Porbandar,
Agartala, Pathankot, Guwahati, Nagpur, Khajuraho, Kullu,
Bhopal, Bhuj, Vizag, Hyderabad, Imphal, Indore, Dimapur,
Ahmedabad, Kandla, Srinagar, Vadodara, Gondia,
Varanasi, Bangalore, Coimbatore, CATC Allahabad,
Mangalore, Bhubaneshwar, Ranchi, Tezpur, Kangra,
Mumbai, Coochbehar, Chandigarh, Calicut, Pune, Gaya,
Lilabari, Raipur, Jaipur, Jodhpur and Amritsar.

The following airports are proposed to be taken up
for modemization/upgradation in the near future: Juhu,
Cuddapah, Pondicherry, Rajamundry, Tuticorin, Varanasi,
Indore, Goa, Ranchi, Chandigarh, Port Biair, Rajkot,
Coimbatore, Imphal, Jammu, Bhopal, Dimapur, Patna, Leh,
Halwara, Behala, Cooch Behar, Shillong, Passighat, Akola,
Baramati, Bhavnagar, Jamnagar and Vijayawada.

(e) The amount sanctioned and amount spent by
Airports Authority of India (Rs. in crores) during each of
the last three years are (800.00, 566.22), (795.08, 606.49)
and (892.30, 876.08) respectively.

[Translation]

DR. SATYANARAYAN JATIYA: Mr. Speaker, Sir, the
question asked is about the modemization of airports.
Hon'ble Minister has stated in his reply that some
modemization work has been carried out. | want to know
the details of the moderization work completed so far
and the work yet to be undertaken. Some modemization
work in respect of Indore and Bhopal airports in Madhya
Pradesh has certainly been carried out by the
Government, but when will, this target be achieved? In
addition, Jabalpur, Gwalior and Ujjain.are other important
airports in Madhya Pradesh which are to be modernized.
What is the Government's view in this regard?
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[English)

SHRI PRAFUL PATEL: Sir, the hon. Member has
asked about upgradation of airports, especially in Madhya
Pradesh. Naturally, he has the interest of his State in
mind. The Indore Airport is, of course, the busiest Airport
in Madhya Pradesh. Unfortunately, we have not been
able to upgrade it for various reasons in the past. Your
esteemed colleague, Shrimati Sumitra Mahajan, is sitting
behind you and she will be agreeing with you on this.
She is a witness to all the expansion programmes which
are going on in Indore. Of course, it is not fully up to the
mark as you would like it because there are various
constraints. However, that being the case, things are much
better; Indore Airport will be upgraded even further. A
new Cargo Complex, terminal expansion, all these facilities
are being taken up. Both Indore and Bhopal Airports of
Madhya Pradesh, out of the total 35 that are coming up
in the country, have been taken up under the 35 Non-
Metro Upgradation Programme.

Bhopal has some serious limitations due to land
availability. There is some Defence land which is to be
acquired. | have spoken to the successive Chief Ministers
of Madhya Pradesh in the last two-and-a-half years.
Unfortunately, we have not yet been able to resolve the
land issues. However, | can assure the hon. Member
that Bhopal and Indore Airports, the two premier Airports
of Madhya Pradesh, have been taken up for upgradation
under the 35 Non-Metro Upgradation Programme, and
they will get the attention they deserve.

In case of Jabalpur, the commercial services have
been started only a year ago, and so is the case with
Gwalior. We intend to increase the connectivity to Madhya
Pradesh much more in the future.

MR. SPEAKER: After such a very elaborate answer,
do you have any more questions to ask? Please put
your second supplementary.

[Transilation]

DR. SATYANARAYAN JATIYA: Mr. Speaker, Sir, as |
said, because of | increase in air-traffic, pressure on
existing airports is increasing day by day. You know that
Ujjain's importance is more so because whole industrial
estate of Dewas is adjacent to it. That's why | am
requesting you to consider over the modemization of Ujjain
airport. Khajuraho's importance is also well known. That
is also an important place which needs to be developed.
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You have assured us right now that modemization work
of Indore and Bhopal airports is likely to be carried out.
You have also said about Jabalpur. | want to ask one
more thing. Is any time-bound action plan likely to be
formulated for the said purpose and how will you
implement the green field concept?

[English]

SHR! PRAFUL PATEL: | forgot to mention Khajuraho
in my earlier answer. Khajuraho Airport is also being
upgraded in a very big way. There is a new terminal
coming up. Khajuraho is also a part of the modemization
programme, which is currently going on. Khajuraho had
very poor connectivity, and those issues are also being
addressed.

Every hon. Member feels that there should be new
connectivity or a new airport in his city. As far as Ujjain
is concemed, since it is your State Govemment, you
should impress upon the Chief Minister and the State
Government to come forward and have some kind of a
joint programme where some cost also can be shared by
the State. Ultimately, it will help in the development of
Ujjain from the point of tourism and the State also can
develop industrially as well.

MR. SPEAKER: There are other States than Madhya
Pradesh.

Shri Ganesh Singh - not present.

SHRI N. JANARDHANA REDDY: We all know that
Visakhapatnam is an important city.

MR. SPEAKER: | allowed a debate on this. | know
that every hon. Member will ask for special facilities in
his city or State, but then how many States will have?

SHRI N. JANARDHANA REDDY: For the development
of Visakhapatnam Airport, thanks to the Civil Aviation
Ministry, they gave sufficient funds. However, the present
situation is that the Airport is being closed often for proper
maintenance and repair. The hon. Minister and the State
Government joined hands and have done the improvement
work. They have spent nearly Rs.240 crore for its
development.

MR. SPEAKER: Please put your question.

SHRI N. JANARDHANA REDDY: May | know from
the Minister as to when he is coming to inaugurate and
make the runway functional?
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SHRI PRAFUL PATEL: Hon. Reddyji is fully aware
that we went, at his instance, for the Bhoomi Puan
Very rarely it happens in Govemments when Ministers
do Bhoomi Pujan and also the inauguration. We have
done the Bhoomi Pujan and hopefully, if the Lok Sabha
continues for its full term, we will do the inauguration
also.

SHR! N. JANARDHANA REDDY: | asked about the
runway.

MD. SALIM: He is saying ‘runway’, not ‘run away’.

SHRI PRAFUL PATEL: Hon. Reddyiji is fully aware,
as the former Chief Minister of that State and also as
the representative of that area, that it is a Naval Airbase.
We, in conjunction with the Navy, State Government and
Airports Authority, have spent almost Rs.150 crore jointly.
The Rs.150 crore runway is now ready and it is going to
be commissioned in a very few months | would say. The
hon. Member himself is a witness to what is happening
there. So, | really da not see any reason for him to be
apprehensive about the development of Visakhapatnam
airport.

MR. SPEAKER: You cannot satisfy everybody.
Therefore, you just briefly reply, if | may say so.

SHRIMATI MINATI SEN: Mr. Speaker, Sir, for yearg
the Government of West Bengal is demanding upgradation
of Bagdogra to an intemational airport but no fruitful action
has yet been taken by the Union Government. Recently,
the Chief Minister of West Bengal has sent a request to
the Central Govemment in this regard. | would like to
know from the Government as to when the longstanding
demand will be met.

SHRI PRAFUL PATEL: | fully appreciate the concem
of the hon. Member because Bagdogra not only links the
North-East, it also in a way connects Sikkim, Bhutan,
Nepal and aiso Bihar. From that point of view what the
hon. Member is saying is right. At the same time, you
must appreciate that Bagdogra is not an Airports Authority
field. It is defence field where we run a civilian conclave.
| share the hon. Member's concems and we will try to
see if we can find some way where Bagdogra's
development can be taken up according to her wish.
...(Interruptions)

MR. SPEAKER: Hon. Members, pleasa cooperate. |
have got 31 names. It will take two days to complete the
Question Hour if we go like this.
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SOME HON. MEMBERS: It is a very important
subject, Sir.

MR. SPEAKER: Everything is important in this place.

[Translation]

SHRI REWATI RAMAN SINGH: Mr. Speaker, Sir, |
would like to thank you and tell the hon. Minister that
the list presented by him indicates that the modemization
work of CATC at Allahabad has been completed. | have
requested the hon. Minister many times to upgrade
Allahabad airport and to ensure at least that some flights
are operated from there. Sir, you must be aware of
‘Kumbh Mela’' in Allahabad in which 5.50 crore people
came and about 70,000 foreigners had been there. Hon.
Minister had promised to complete it. | would like to
know whether the flights would be operated from there.

[English]

MR. SPEAKER: | think you just mention the city or
place and the Minister will answer. All this prefacing is
not necessary.

SHRI REWATI RAMAN SINGH: He is fully aware of
it, Sir.

SHRI PRAFUL PATEL: This moming, before Question
Hour also | have had a chat with the hon. Member. |
can assure that there is no other issue about the airport
at Allahabad. The airport there is functional. It is about
more flights now going into Allahabad. In a free market
situation, airlines are free to go to any city depending on
their business plans. Based on that, | will, on the hon.
Member's behalf, try to speak to all the airlines and
encourage them to go to Allahabad.

SHRI BRAHMANANDA PANDA: Mr. Speaker, Sir, |
would like to know, through you, Sir, from the hon. Minister
as to when the modernisation of Biju Patnaik airport is
going to be completed and announced as an international
airport. Is there any proposal with the Government to set
up or upgrade any other airport, including Sambalpur, in
Orissa in view of the number of steel plants coming up
in the State.

SHRI ‘PRAFUL PATEL: There is no question about
the importance of Biju Patnaik in Bhubaneswar airport. It
is very much part of the 35 airports modernisation plan.
It is amongst the priority areas because we do realise
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that it is the only operational airport in the entire State
of Orissa. So, the work and the upgradation will be
completed in a time-bound manner by the end of 2008
as the hon. Member would like it to be. It would be
done in a way so that it is upgraded to intemational
standards. That is the entire plan for all the 35 non-
metro airports.

He wants to know about another airport - Jharsiguda,
which is an airfield about which | have been trying to
speak to the State Government and certain other
stakeholders to see if that airfield wil now be made
operation. | will be happy to see some result is achieved
in the near future.

MR. SPEAKER: Brevity have to be both in question
and answer.

...(Interryptions)

MR. SPEAKER: Raising hands between question and
answer has no effect on me. Do not raise your hands
unnecessarily. Your names are being recorded and they
are being sent to me.

SHRI M.P. VEERENDRA KUMAR: Hon. Speaksr, Sir,
what | would like to know from the hon. Minister is this.
As per schedule, Calicut airport would have been
completed last year itself but | do not know why it has
been delayed. Due to non-completion of work at Calicut
airport, international and domestic flights are operating
from the domestic terminals. There are only two conveyor
belts and the construction of aerobridge is going on
causing delay, congestion and inconvenience. Though
Calicut airport has been declared as an international
airport, foreign flights are still not permitted to operate
from there. | would like to know as to why it is so.
Would the Ministry take steps to expedite the
modernization work in Calicut airport and make it a full-
fledged international airport? | want an assurance from
the hon. Minister in this regard.

SHRI PRAFUL PATEL: | would like to assure the
hon. Member that the work in Calicut airport would be
completed in this current year, 2007 itself. He would have
no reason to raise this matter again as all these works
would be completed before the end of 2007.

[Transiation]

SHRI RAM KRIPAL YADAV: Mr. Speaker, Sir, the
hon. Minister has stated in his reply that Jay Prakash
Narayan airport of Patna has been modemized to some
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extent. You must be aware that there had been an
accident at thie airport a few years ago in which several
people were killed. The runway of Jai Prakash Narayan
airport is very short which creates problems for airbus in
landing.

MR. SPEAKER: Ask your question.
[Translation/

SHRI RAM KRIPAL YADAV: | am asking the question
only. Airbus cannot land there because the runway is
short. Still there are possibilities of accident due to that.
I would like to ask hon. Minister whether the Union
Govemment has found out a way out in consultation with
the State Govemment to lengthen the runway or to make
any other alternative arrangement so that airbus could
land there smoothly. Besides, recently hon. Minister had
sent his officers to visit Bhagalpur.

[English]
MR. SPEAKER: Do not go on giving information.
[Trans/ation]

SHRI RAM KRIPAL YADAV: The question is related
to that.

MR. SPEAKER: It is not related to that.

SHRI RAM KRIPAL YADAV: What is your plan for
expansion of the Bhagalpur airport?

SHRI PRAFUL PATEL: Sir, you would be aware of
the problem relating to availability of land for Patna airport.

[English]

Land has not been made available for the expansion
of the runway. On the other side, there is a botanical
garden. So, trees are not being able to be pruned so
that the runway length available is fully utilised. But
nonetheless, we are making efforts. | am continuously in
contact with the State Government. | have requested the
previous and the present Chief Ministers that please if
something can be done, we would be more than happy
because Patna is again a Capital and also a very
important city.

As far as Bhagalpur is concerned—he is my
predecessor-l can assure him that we have sent a team
to Bhagalpur to have a relook at it and very soon, | will
hope to give some positive reply in the House.
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MR. SPEAKER: Good. Thank you. Towards the end
of this Budget Session, | will allow it again because he
is the most popular Minister now!

SHRI A. KRISHNASWAMY: With the modemization
of the airports, at least there are some changes in the
airports, after the UPA Government came to power. Even
then, the airport is overcrowded. While we travel in the
morning, we have to stand in long queue. But the
statement of the hon. Minister is encouraging. | would
like to know from the hon. Minister, what is the time limit
tor inauguration and completion of all these projects and
particularly, Kolkata and Chennai? He has taken Kolkata
and Chennai under a special scheme. Under what
scheme, he is going to take up those projects and when
will they be completed? There is a long delay; from 2001,
they are pending.

MR. SPEAKER: Thank you, for showing some
concern for Kolkata also.

SHRI PRAFUL PATEL: Let me first speak about
Kolkata Airport. Airports Authority has taken a decision to
take up modernization of Kolkata Airport on a priority
basis. It will be done by the Airports Authority; the work
will begin in the next few months. We shall ali be
hopefully there, when | will request your goodself also,
Sir, to be present there.

As far as the Chennai Airport is concemed | have
had a round of discussion with the State Govemment
and other senior leaders also. There are some land issues
which are yet to be resolved. These issues are there
with every airpont, like further availability of land. The
Airports Authority is in talks with the Governments for
availability of land. Once something is resolved, | will
certainly be able to speak on that.

MR. SPEAKER: We have taken too much time on
this. But | will allow Shri Tapir Gao because he is from
the North East. ‘North East' is my weakness.

SHRI TAPIR GAO: First of all, | congratulate the
hon. Minister on behalf of the people of North East. We
are proud of our Civil Aviation Minister for undertaking
modernization of airports.

MR. SPEAKER: What do you want from him?

SHRI TAPIR GAO: Modemization of airport is taking
place speedily in Dibrugarh. But in Dibrugarh, there is a
long pending dispute or issue with the Defence. | would
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like to know from the hon. Minister, when he is going to
take up that issue and resoive it with the Defence, for
expansion of Dibrugarh Airport?

SHRI PRAFUL PATEL: Work is going on in Dibrugarh
Alrport. Some more area is required. Hon. Defence
Minister is also sitting here; | am sure, he has heard
your sentiments; | will take up the matter with the Minister
on your behalf and on behalf of the Airports Authority.

MR. SPEAKER: Last supplementary - Shri
Yerrannaidu. Please put your question very briefly, without
any pretface.

SHRI KINJARAPU YERRANNAIDU: | will take only
one minute.

MR. SPEAKER: One minute is a long time. Please
put your question in brief.

SHRI KINJARAPU YERRANNAIDU: Andhra Pradesh
is the fifth largest State in the country. The Airpoits
Authority has decided and proposed to take up
modemization of Rajamundry, Vijayawada and Cuddappah
Airports. May | know whether the Government of Andhra
Pradesh has entered into any MoU with the Airports
Authority? What are the terms of references or the
conditions mentioned in the agreement? Is State
Government's participation is there or Airports Authority
alone can take up modemization of these airports? | would
like to know these from the hon. Minister.

MR. SPEAKER: It is a long question; you can give
an answér later.

SHRI PRAFUL PATEL: | will give him a detailed reply.
But | can assure that Rajamundry and Vijayawada are
definitely being upgraded on a time bound manner.
Especially because of offshore oil exploration, Rajamundry
has become a very important aviation centre.

[Trans/ation]
Setting Up of Refineries

+

*142. SHRI JASWANT SINGH BISHNOI: Will the
Minister of PETROLEUM AND NATURAL GAS be pleased
to state:

(a) whether the Government has received proposals

from various States, especially from Rajasthan for setting
up of refineries in their States;
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(b) if so, the details thereof indicating the date of
receipt of the proposals alongwith the action taken
thereon; and

(c) the present status of oil and gas exploration in
Rajasthan?

[English]

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI MURLI DEORA): (a) to (c) A statement is
laid on the Table of the House.

Statement

(a) and (b) Yes, Sir. Government has been receiving
requests from various State Governments from time to
time for setting up/expanding refineries in the respective
states. As far as Rajasthan is concemed, Govemment
has received request from the Chief Minister of Rajasthan,
the latest dated 15th January, 2007, to take steps to set
up a refinery in Rajasthan.

Consequent on de-licensing of refinery sector since
June, 1998, a refinery may be set up anywhere in India
by a Private or Public Sector Enterprise depending on
the promoter's assessment of its viability. Therefore, it is
not the Government, but the Private/Public Sector
Enterprise, which has to decide on setting up a refinery
based on commercial considerations.

The proposal for setting up a refinery at Banner in
Rajasthan is under the consideration of Oil & Natural
Gas Corporation Limited (ONGC). ONGC has carried out
the following studies in this regard:

(i) Technical Feasibility Study by Engineers India
Limited (EIL)

(i) Market Study by M/s Nexant
(iii) Financial Appraisal by MW/'s SBI Caps
(iv) ROU Survey by M/s SECON

Further considering that Rajasthan crude is heavy
and viscous which needs to be heated for transportation,
short duration of peak production necessitating import of
crude, limited market potential in Rajasthan necessitating
export of products and other factors, ONGC has
approached the Government of Rajasthan for incentives/
concessions to make the refinery project financially viable.
Further discussions are in progress.
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(c) In Rajasthan, ONGC, Oil India Limited (OIL) and
Private/Joint Venture Companies are operating in 15
exploration blocks awarded under new Exploration
Licensing Policy (NELP), pre-NELP and on nomination
basis. Out of this, 5 Blocks have been recently allotted
under sixth round of NELP and production sharing
contracts have been signed on 2nd March, 2007. The
total area under exploration is about 38,400 Sq.Km. So
tar, 4.85 Billion Cubic Metres (BCM) of gas reserves and
67.7 Million Metric Tonnes (MMT) of crude oil reserves
have been added. The present production of ONGC and
OIL from Rajasthan is 7.5 lakh Cubic Metres of natural
gas per day. Crude oil production from Rajasthan is likely
to commence in 2008-09.

[Translation]

SHRI JASWANT SINGH BISHNOI: Mr. Speaker, Sir,
huge deposits of oil has been found in Banner and
Jaisalmer of Western Rajasthan during last few years.
The Union Government had given an assurance that a
refinery was would be set up there but the refinery was
relocated to Punjab. Later on ONGC was asked to set
up a refinery there after conducting a survey. Mr. Speaker,
Sir, a large deposit of crude oil has been found in
Rajasthan and Rajasthan Government has given all the
concessions desired by the Union Govemment for setting
up refinery. The Chief Minister of Rajasthan, hon.
Vasundhra Raje Scindhia and the Petroleum Minister Shri
Lakshmi Narayan Dave have written letters to hon.
Minister that they are ready to give all the concessions
required for setting up a refinery. | would like to know
from hon. Minister whether the Union Government is
contemplating to set up the refinery. Hon. Minister has
connections with Rajasthan and we expect from him that
he will make an announcement in the House regarding
setting up a refinery in Banner in Rajasthan.

[English)
MR. SPEAKER: He is a Minister for india as a whole.
[Translation]

SHRI SRICHAND KRIPLANI: Hon. Minister, you
should take care of Rajasthan. ... Intermyptions)

[English]
MR. SPEAKER: Nothing will go on record.

...(Interryptions)*

*Not recorded.
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[Transilation]

SHRI MURLI DEORA: The matter of setling up a
refinery in Rajasthan is under consideration of ONGC.
You rest assured, an economic survey will be conducted
after some time. The SBI cap of State Bank of India will
inform us after conducting economic survey and only then
a right decision will be before you. The Union Govermnment
is trying its best to set up a refinery in Rajasthan.

SHRI JASWANT SINGH BISHNOI: Mr. Speaker, Sir,
as hon. Minister has informed that ecqnomic survey is
being conducted. At present there -are refineries in
Panipat and Mathura and setting up a refinery in Bhatinda
has been announced. Whether there has been any
economic survey of those refineries which have been
already set up or they have been set up on political
basis. | would like to know from hon. Minister as to why
a refinery is being set up in Bathinda whereas even one
litre oil is not produced in Punjab. No survey was
conducted there then why economic survey is being
conducted for Rajasthan. The Rajasthan govemment has
declared to give all the concessions. Has any other State
Government made any declaration about giving such
concessions? | want hon. Minister to announce the setting
up of a refinery in Rajasthan today itself.

SHRI MURLI DEORA: It has been more than 6-7
years since the announcement was made for setting up
a refinery in Bhatinda. | would like to repeat that the
main reason for setting up a refinery in Rajasthan is that
K&N company has found a new oil field near Jodhpur
and about 5-6 million litre oil will be extracted from there.
Therefore, we are trying that oil should be refined at that
very place.

[English]

SHRI BALASHOWRY VALLABHANENI: ONGC had
signed an MoU with the Government of Andhra Pradesh
on 21st June 2005 with regard to promotion of petroleum
refinery with a capacity of 7.5 million MT per annum at
Kakinada Port. Accordingly, as per the direction of
Government of Andhra Pradesh, district administration
acquired more than 4000 acres of land. Some time back
it appeared in Media that ONGC has withdrawn from the
setting up of the refinery at Kakinada on the ground of
non-viability of the project. However, recently it appeared
in Media that the Prime Minister has directed the ONGC
through the Ministry of Petroleum and Natural Gas to
take up the refinery at Kakinada for increasing the
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capacity of 7.5 MMT to 15 MMT to make it economically
viable. | would like to know from the Minister whether
the Govemment is going to set up the refinery in Kakinada
Port or not. The Government has already entered into an
MoU with the State Government and as per that MoU
the State Government has already acquired the land. Has
the Government any time-bound proposal to set up the
refinery at Kakinada Port?

SHRI MURLI DEORA: Sir, the hon. Member is very
correct. The ONGC has been directed now to reconsider
this proposal and come out with a new set of proposal
so that a new refinery is set up at Kakinada.

SHRI ABU AYES MONDAL: Speaker, Sir, at present
the refineries of our country are implementing quality
upgradation projects to supply Euro-lil equivalent fuels in
metrogs and identified cities in our country. | would like to
know from the Minister the refining capacity as on date
of all our refineries and the measures taken to increase
the capacity according to the needs.

SHRI MURLI DEORA: Sir, we have 19 refineries in
India - 17 in public sector and two in private sector
which are Reliance and ESSAR. The total capacity is
132.47 million metric tonnes and we have a surplus of
about 17 to 18 million metric tonnes on that.

SHRIMATI M.S.K. BHAVANI RAJENTHIRAN: Sir, in
my poor and very backward Ramanatham District, natural
gas is available in abundance. So, | would like to know
whether there is any proposal with the Central
Government to set up refineries in my area.

| would like to happily place on record in this august
House that our revered Chief Minister of Tamil Nadu, Dr.
Kalaignar Karunanidhi has started a project in my area
with Rs.400 crore which would help produce electricity
through natural gas. | urge upon the Central Government
that a special package should also be given to my area
through the State Govemment.

SHRI MURLI DEORA: Sir, this is a matter for
consideration.

[Transiation]
Cost Escalation of Raliway Projects

+
*143. SHRI BASUDEB ACHARIA:
SHRI RAJNARAYAN BUDHOLIA:

Will the Minister of RAILWAYS pleased to state:
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(a) whether the Railways have identified the projects
which have tar exceeded their project cost due to delay
in implementation,;

(b) if so, the total number of such projects, alongwith
the gross increase in the cost of such projects; and

(c) the steps taken/being taken by the Railways to
expedite the completion of these projects?

[English/

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R.VELU): (a) to (c) A statement is laid
on the Table of the House.

Statement

(a) and (b) Railways have a huge throwforward of
ongoing projets with limited availability of resources, as a
result of which the projects take long time in completion.
This results into increase in cost of projects due to
escalation and other reasons including change in
standards of construction and, technology, scope of the
work and conditions of the area etc. during the intervening
period. in the absence of assured matching funds at the
time of taking up of a project, there is an increase in
cost in almost every project due to reasons enumerated
above.

(c) The availability of funds for the projects have
increased considerably over couple of years primarily due
to provision of funds through internal generation of
resources, additional funds for National Projects,
Participation of State Governments, Public Private
Partnership, Defence funding and implementation of
projects by Rail Vikas Nigam Limited through extra-
budgetary resources. State Governments have been
requested to share at least 50% of the cost of New Line
and Gauge Conversion projects to expedite their
completion.

SHRI BASU DEB ACHARIA: Sir, he has not replied
to the questions because | asked for details about the
pending projects and what are the reasons for cost
escalation. There are projects which were sanctioned 25
years before and still they are pending. There are a
large number of project which were included in the Pink
Book but are still pending. Only Rs.| crore or Rs.2 crore
or Rs.5 crore are sanctioned whereas the estimate is
Rs.250 crore or Rs.300 crore.
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MR. SPEAKER: Put your question.

SHRI BASU DEB ACHARIA: Four years back, the
Ministry of Railways published a White Paper on pending
projects and it was proposed to complete a large
percentage of projects which are very important.

MR. SPEAKER: There i8 not much time left. We
would only hear your question but no answer.

SHRI BASU DEB ACHARIA: They are important
projects for the development of the area. May | know
from the Minister whether the Ministry of Railways have
prioritized the projects? In order to complete those projects
whether the Government will provide sufficient funds so
that the projects which are very important for the
development of that area are completed in a time-bound
manner. This would also ensure that there is no further
cost escalation.

MR. SPEAKER: There is no time for answer. | do
not understand this.

SHRI R. VELU: Hon. Speaker, Sir, | would like to
answer that there are 275 projects pending with a throw
forward of Rs. 58,000 crore. If the hon. Member wants
the details regarding all the 275 projects, | would fumish
him. ...{Interruptions)

MR. SPEAKER: It is not being recorded. Your
interruption is not recorded.

...(Interryptions)

SHRI R. VELU: In April, 2005, we have prioritized
the projects which have to be taken up for implementation.
The priority number one is of those. projects which have
now advanced to 60 per cent of its implementation and
require less than Rs.100 crore. The second priority has
been accorded to those projects which are viable and
are necessary for operational requirement. The third
priority has been given to those national projects, those
projects in which the State Government has agreed to
provide 50 per cent of the outlay and which are of
strategic importance for Defence, projects covered under
PPP/RVNL.

*Not recorded.
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12.00 hrs.

The fourth category are other projects, which are not
covered under these said three categories. That is how
we have prioritized. We quite agree that the amount
available to these projects are thinly spread and that is
because we have, as | mentioned, Rs. 58,000 crore
remain as throw forward, out of which Rs. 30,000 crore
relate to gauge conversion. For doubling, electrification
and metro projects we have no problems in finding the
resources. Where the problem comes is with the balance
89 new lines which would require about Rs. 31,000 crore
and for that the hon. Minister has written to all the State
Governments to kindly come forward and contribute 50
per cent of the project cost so that the Railways could
implement these projects.

Sir, three projects in the State of West Bengal are
pending for more than 20 years now. For the Howrah -
Amta line, the first phase has been completed.
...(Interryptions)

MR. SPEAKER: Question Hour is over. Nothing will
be recorded.

...(Interryptions)

WRITTEN ANSWERS TO QUESTIONS
(English]

Theft Cases

*144. SHRI ABDUL RASHID SHAHEEN:
SHRI CHANDRA DEV PRASAD RAJBHAR:

Will the Minister of CIVIL AVIATION be pleaéed to
state:

(a) whether there has been increase in theft cases
at the international airports in the country particularly at
Delhi during the recent years;

(b) if so, the number of such cases reported during
each of the last three years; and

(c) the steps taken/being taken to check such cases
and also to improve surveillance at the international
airports to curb undesirable activities?

*Not recorded.
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THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) Yes,
Sir. There has been some increase. During the years
2004, 2005 and 2006, theft cases reported at international
airports were 89, 103 and 208 respectively.

(c) Following steps have been taken to improve
surveilance at the airports;

(i) Surveillance cameras are being manned round
the clock to have a check on the passengers
and staff inside the Terminal Buildings.

(i) Surveillance staff have been deployed by Central
Industrial Security Force (CISF) inside and
outside the Terminal Buildings.

(iii) Airlines have also deployed their own security
personnel.

(iv) On city side, local police officials are deployed
to have surveillance on miscreants.

[Transiation]

Adulteration and under measurement of
Petroleum Products

*145. SHRI BHUVANESHWAR PRASAD MEHTA:
Will the Minister of PETROLEUM AND NATURAL GAS
be pleased to state:

(a) the policy/guidelines of the government to check
adulteration and under-weighing of petroleum products;

(b) the number of the complaints received against
the petrol/diesel retail outlets and LPG agencies about
adulttratin and under-weighing of petrol, diesel and LPG
during each of the last three years as on date, State-
wise;

(c) the action taken against the erring petrol/diesel
retaill outlets and LPG agencies; and

(d) the number of the licences of petrol/diesel retail
outlets and LPG agencies cancellad during the said
period, State-wise?

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SRI MURLI DEORA): (a) The provisions under the
Marketing Discipline Guidelines (MDG) have been made
stricter w.e.f. 1.8.2005 and they now provide for
termination of dealership in the case of adulteration being
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established at the first instance itself. The State
Governments have been requested to activate their
enforcement machinery to take action against irregularities
under the Control Orders issued by the Government under
the Essential Commodities Act, 1955. In addition, OMCs
have been asked to introduce technological innovations
in controlling adulteration. These new initiatives include
automation of retail outlets, installation of Giobal
Positioning System (GPS) on tank trucks carrying
petroleum products to monitor their movements and
introduction of marker in Kerosene to check its diversion
for adulteration.

PHALGUNA 17, 1928 (Saka)

o Questions 34

(b) to (d) The public sector oil marketing companies
(OMCs) take action against the dealers found indulging
in iregularities in terms of the provisions under the MDG
and Dealership Agreements. The number of complaints
received by Oil Marketing Companies (OMCs) against
their retail outiets and LPG distributors for indulging in
adulteration and under-weighment and action taken
thereon during the last three years, state-wise, are given
in the enclosed statement-l and |l. respectively.

Details of retail outiets/LPG distributorships terminated
State-wise during the year 2004-05, 2005-06 and
2006-07 (April - December, 2006) are given in the
enclosed statement-Ill.

Statement |

State-wise Detalls of Complaints against Relai Outiets for indulging in Adulteration and Short Delivery

Name of States/UTs 2004-05 2005-06 2006-07
(April-December, 2006)
Adulteration Short  Aduiteration Short  Adulteration  Short
Delivery Delivery Delivery

1 2 3 4 5 6 7
Andman and Nicobar Islands 0 0 0 0 0 0
Andhra Pradesh 2 2 1 4 1 0
Arunacha' Pradesh 0 0 0 0 0 0
Assam 1 0 0 2 0 1
Bihar 0 0 1 0 0 0
Chandigarh 0 0 0 0 0 0
Chattishgarh 0 0 0 0 2 0
Dadhar and Nagar Haveli 0 0 0 0 0 o]
Daman and Diu 0 0 0 0 0 0
Delhi 6 1 11 13 9 20
Goa 0 0 0 0 0 1
Gujarat ) 1 4 4 3 8
Haryana 4 3 4 8 10 8
Himachal Pradesh 0 0 0 1 0 0
Jammu and Kashmir 0 0 0 2 0 0
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1 2 3 4 5 6 7
Jharkhand 0 0 3 0 2 1
Karnataka 20 2 22 13 12 17
Kerala 2 9 1 0 2 1
Lakshadweep 0 0 0 0 0 0
Madhya Pradesh 2 0 4 1 ()} 3
Maharashtra 1 4 9 16 12 24
Manipur 0 0 0 0 0 0
Meghalaya 0 0 0 1 0 0
Mizoram 0 0 0 0 0 0
Nagaland 0 0 0 0 0 0
Orissa 0 0 2 0 2 0
Pondicherry 0 0 0 0 0 0
Punjab 1 2 0 6 1 1
Rajasthan 1 1 4 10 1 3
Sikkim 0 0 0 0 0 0
Tamil Nadu 0 2 7 2 2 1
Tripura 0 0 0 0 0 0
Uttar Pradesh 8 16 8 19 5 25
Uttarakhand 0 0 0 1 0 0
Waest Bengal 2 0 1 0 2 0
Total 65 52 82 103 66 114
Statement-ll

State-wise Delalls of Complaints Received Against LPG Distributors for Underweight Cylinders

Name of States/UTs 2004-05 2005-06 2006-07
(April-December, 2006)
1 2 3 4
Andman and Nicobar Islands 0 0 0
Andhra Pradesh 0 0 2
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1 2 3 4
Tripura 0 0 0
Uttar Pradesh 28 31 24
Uttarakhand 2 1 0
West Bengal 0 0 0
Total 74 79 47
Statement-il

State-wise Details of Relail Outlels and LPG Distributors Terminated

Name of States/Uts 2004-05 2005-06 2006-07
(April-December, 2008)
RO LPG RO LPG RO LPG
1 2 3 4 5 8 7

Andman and Nicobar lIslands 0 0 0 0 0 0
Andhra Pradesh 1 1 2 2 10 1
Arunachal Pradesh 0 0 0 0 0 0
Assam 0 0 0 0 1 0
Bihar 0 0 1 1 0 0
Chandigarh 0 0 ()} 1 0 0
Chhattisgarh 1 0 0 2 1 0
Dadar and Nagar Haveli 0 0 0 0 0 0
Daman and Diu 0 0 0 0 0 0
Delhi 0 2 3 0 2 0
Goa 0 0 0 0 1 0
Gujarat 9 0 8 1 5 2
Haryana 1 1 3 0 9 0
Himachal Pradesh 0 0 0 0 0 0
Jammu and Kashmir 0 0 0 0 0 0
Jharkhand 0 0 0 1 .0 0
Kamataka 1 0 0 1 4 1
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1 2 3 4 5 6 7
Kerala 0 1 4 0 4 1
Lakshadweep 0 0 0 0 0 0
Madhya Pradesh 1 0 5 0 0 0
Maharashtra 3 1 4 3 1 3
Manipur 0 0 0 (] 0 0
Meghalaya (] 0 0 () ()} 0
Mizoram 0 0 0 0 0 0
Nagaland 0 0 0 ()} 0 ()
Orissa 0 0 3 0 0 0
Pondicherry 0 0 0 0 (] 0
Punjab 0 3 0 1 3 2
Rajasthan 1 (V] 0 () 5 3
Sikkim 0 0 0 0 0 0
Tamil Nadu 3 1 4 1 7 0
Tripura 0 () 0 (i} 0 0
Uttar Pradesh 2 0 17 1 16 1
Uttarakhand 0 0 3 0 0 0
West Bengal 2 0 3 3 4 1
Total 25 10 60 18 73 15
[Engiish] (c) if so, whether the Government has made any

Demand for Pilots

146. SHRI ASADUDDIN OWAISI:
SHRI SWADESH CHAKRABORTTY:

Will the Minister of CIVIL AVIATION be pleased to
state:-

(a) the demand and supply position of pilots in the
indian aviation industry;

(b) whether the demand of pilots has increased
manifolds in the country due to sharp increase in the
Iindian aviation industry;

assessment about the requirement of pilots in the near
future;

(d) if so, the details thereof; and

(e) the steps taken or being taken by the Govermnment
to meet the demand for pilots in the country?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) As against
requirements of 1580 sets of crew equivalent to 3160
professional pliots, which has been worked out on the
basis of five sets of crew per aircraft, 2040 pilots are
available leaving a shortfall of 78.
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(b) Yes, Sir.

(c) and (d) With the expansion of fleet by both Indian
Airlines and Air India as well as induction of more aircraft
by some of the major private players, the total number of
additional aircraft in the next five years is estimated to
reach a figure of 500, requiring an additional 5000 pilots
at the rate ot 5 sets of crew for every one aircraft.

() The Government has taken various steps to
reduce the gap between demand and supply of skilled
pilots. These include conditionally increasing the age-limit
to 65 years for pilots for exercising the privileges of their
licences for commercial transport operations under
prescribed conditions for pilots, upgradation and
modernisation of training infrastructure of Indira Gandhi
Rashtriya Uran Akademi (IGRUA) to enhance its training
capacity, setting up of a world class flying training institute
at Gondia, Maharashtra and assistance to flying clubs by
allocating trainer aircraft through Directorate General of
Civil Aviation/Aero Club of India.

Promotion of Drama

*147. SHRI HANNAN MOLLAH: Will the Minister of
CULTURE be pleased to state:

(a) The steps taken to promote drama as an art
form in the country;

(b) The steps taken to improve the functioning of the
National School of Drama including the details of future
planning;

(c) whether the Government has received complaints
regarding alleged irregularities in the National School of
Drama (NSD);

(d) if so, the details thereof; and

(e) the action taken/being taken by the Union
Govemment in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) to
(e) The National School of Drama (NSD) is one of the
foremost theatre training institutions in India. It was set
up initially as a constituent of the Sangeet Natak Akademi
(SNA) in 1958. It became an independent entity and was
registered as an autonomous organization under the
Societies Registration Act XXI. of 1860. NSD offers a

MARCH 8, 2007

to Questions 44

3 year Post Graduate diploma course in theatre arts in
subjects like acting, direction, theatre techniques, set
designing, lighting etc. It also has a repertory company
which produces new plays for performance. Besides, NSD
undertakes extension programmes, publications and has
a programme of theatre-in-education. They aiso hold an
annual National Theatre Festival (Bharat Rang Mahotsav)
and a festival of children's theatre (Jashne-Bachpan).

Besides, the NSD, SNA also supports theatre groups
by providing regular performance opportunities and by
giving annual awards to distinguished theatre people. The
Ministry also implements schemes providing salary grant
and production grant to theatre groups.

National School of Drama (NSD) society constituted
a Broad-based Committee to formulate a vision for its
future activities. It's recommendations include restructuring
of its courses, repertory company and opening of 5
Regional Schools in the country.

The allegations made in the complaint, interalia
include issues like non-avalilability of syllabus in the NSD;
faculty members getting remunerations for small works
they are performing in addition to their duties; giving
grants to their own NGOs; only faculty members becoming
Directors of NSD; financial irregularities and misuse of
funds, etc.

The comments of the NSD on the allegations which
have been received are being examined by the
Government.

Unigauge Project

*148. SHRI VIJOY KRISHNA:
SHRI G. KARUNAKARA REDDY:

Will the Minister of RAILWAYS be pleased to state:

(a) whether the Railways are considering to bring
the entire rail network in the country under broad gauge
in the Eleventh Five Year Plan;

(b) it so, the details thereof, and

(c) the steps being taken by the Railways in this
regard?

THE MINISTER OF RAILWAYS (SHRI LALU
PRASAD): (a) to (c) No, Sir. However, as mentioned in
Budget Speech 2007-08, efforts would be made to convert
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the majority of the Metre Gauge lines to Broad Gauge
during the 11th Five Year Plan. The allocation of funds
to the gauge conversion projects has been increased
through internal generation of resources. A proposal has
been initiated for taking approval of the Government on
the programme of gauge conversion during 11th five year
plan.

Food Park Scheme

*149. SHRI SHRINIWAS DADASAHEB PATIL:
SHR! S.K. KHARVENTHAN:

Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(a) whether the Government proposes to revise the
guidelines for the Food Park Scheme;

(b) it so, the details -thereof alongwith the reasons
therefor;

(c) whether the Govemment proposes to set up more
Food Technology Parks/Food Processing Parks in the
country;

(d) if so, the details thereof, location-wise;
(e) the expenditure likely to be incurred thereon;

(f) the time by which these parks are likely to be set
up; and

(g) the steps taken by the Government to promote
Food Parks in hilly areas especially at tourist spots where
tourism is primary activity?

THE MINISTER OF STATE OF THE MINISTRY OF
FOOD PROCESSING INDUSTRIES (SHRI SUBODH
KANT SAHAY): (a) to (g) The Ministry of Food Processing
Industries, with a view to make available Infrastructural
facilities to processing units, has been assisting
development of Food Parks under its Plan Schemes @
25% of project cost in general areas and 33.33% in
difficult areas, subject to maximum of Rs. 4.00 crore, for
provision of common facilities such as power supply, water
supply, cold storage, warehousing facilities, effluent
treatment plant, food testing analytical laboratories,
common processing facilities etc.

Based on review of the existing scheme, experience
gained and feed back received from the industry, the
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Ministry has proposed a new scheme of Mega Food Parks
in the country which is envisaged to be a well defined
agri/horticultural processing zone containing state of the
art processing facilities with support infrastructure and well
established supply chain. The proposed scheme aims to
provide a mechanism to bring together farmers, processors
and retailers and link agricultural production to the market
s0 as to ensure maximization of value addition, minimize
wastages and encourage demand driven cluster-based
farming ensuring long term economic sustainability for
farmers. The scheme is under consideration/consultation
for inclusion in the XI Five Year Plan. It is tentatively
envisaged to support 30 Mega Food Parks, spread across
the country at locations to be determined through feasibility
studies, during the XI Plan period on approval of the
scheme. Out of Rs. 250 Crores expected for the Financial
Year 2007-2008, Rs. 100 Crores is proposed for
infrastructure development including Food Parks / Mega
Food Parks. The projects are proposed to be set up in
Public Private Partnership mode.

The Ministry, under its existing scheme has approved
assistance to 54 Food Parks in the country. Out of these,
3 Food Parks in the hilly state of Jammu & Kashmir and
8 in the North Eastern Region. The Food Parks are
intended to cater to the infrastructural requirements of
the food processing sector and do not directly cater to
tourism per se.

Upgradation and Servicing of MiG-29

*150. SHRI JYOTIRADITYA M. SCINDIA: Will the
Minister of DEFENCE be pleased to state:

(a) whether Russia has offered to sign a bilateral
deal with India for upgrading and servicing of the MiG-
29 Jets in service;

(b) if so, the details of the agreement, if any, signed;
and

(c) the steps since taken in pursuance thereof?

THE MINISTER OF DEFENCE (SHRI! A.K. ANTONY):
(a) Russian Aircraft Corporation MiG of Russia has
submitted a proposal for upgrade of MiG-29 aircraft in
response to a Request For Proposal.

(b) No agreement has been signed,

(c) Does not arise.
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Constitution of National Council
for Older Persons

*151. SHRI SUBRATA BOSE: Will the Minister of
SOCIAL JUSTICE AND EMPOWERMENT be pleased to

state:

(a) the date of the constitution of the National Council
for Older Persons (NCOP) under the National Policy on
Older Persons and the details of the recommendations
made by the Council during the last three years;

(b) the details of the recommendations accepted and
rejected by the Government separately;

(c) the details of proposals received from various
Non-Governmental Organizatioredeluntary Organisations
under the various schemes implemented for older persons
during 2006-07, State/Union Territory- wise;

(d) the funds allocated and released to them during
the said period, NGO/VO-wise and scheme-wise;

(e) the details of utilization of funds allocated under
the scheme during 2005-06, NGO/VO-wise and scheme-
wise;, and

(f) The details of the old age homes and day care
centres set up during 2006-07, State/Union Territory-wise?

THE MINISTER OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRIMATI MEIRA 'KUMAR): (a) and
(b) The National Council for Older Persons (NCOP) was
constituted on 10th May 1999. The term of the National
Council for Older Persons, unless dissolved earfier, is
five years from the date of its constitution. On expiry of
its term of five years, the National Council was
reconstituted on 1st August 2005. It presently consists of
41 Members.

During the last three years, the National Council for
Older Persons discussed the proposed legislation for
maintenance and welfare of the parents and senior
citizens and made recommendations viz. no lawyers would
be allowed to appear in cases under the proposed
legisiation, the district collector should be the Appellate
Authority; and that the Tribunal should be empowered to
take suo-moto cognizance of the grievances of the
parents. These recommendations of the Council have
been accepted. The Council also recommended for a
health insurance scheme for the older persons, keeping
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in view of their spacific needs. This recommendation was
forwarded to the Ministry of Finance.

(c) and (d) The details of proposals received from
various Non-Governmental Organizations/Voluntary
Organizations under the various schemes implemented
for older persons during 2006-07, State/Union territory-
wise are given in the enclosed statement-l. The proposals
received with recommendation from the State
Governments/UT Administrations are placed before the
Screening Committee and the recommended cases are
at different stages of processing.

(e) List containing details of funds released to the
NGOs during the year 2005-06 NGO-wise & State-wise
is enclosed as statement-Il.

(f) In all, 15 new Old Age Homes have been set
up during 2006-07. A list containing State/UT-wise details
is enclosed as statement-ill.

Statement-|
Name of State/UT Number of proposais
received (upto
31.12.2006)
1 2
Dethi 3
Orissa 8
Karnataka 30
West Bengal 17
Manipur 8
Nagaland 3
Arunachal Pradesh 2
Mizoram 7
Chhatisgarh 2
Haryana 1
Punjab 3
Uttaranchal 9
Maharastra 9
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Uttar Pradesh 4 Assam 2

Rajasthan 15 Madhya Pradesh 7

Himachal Pradesh 6 Tamil Nadu 5

Gujarat 5 Bihar 1

Andhra Pradesh 30 Total 177

Statement Il
Grant-in-aid released to NGOs under fe Scheme of Integrated Programme
for Okder Persons during /ast years (2005-06)

Abbreviations:-

OAHs-Oid Age Homeo

DCCes-Day Care Centres

MMUs-Mobile Medicare Units

NiSs-Non-institutional Services

S.No. District Name of the organisation Project 2005-06
1 2 3 4 5
|. Andhra Pradesh

1 Anantpur Nava Bharath Socio-Economic OAH-1 1.36
Development Society

4. Anantpur Rural Poor People’'s Welfare OAH-1 4.15
Soclety, D. No. 6-655-46-4, Maruti Nagar,

5. Anantpur Society for Welfare and DCC-2 391
Awakening in Rural Environment (SWARE),
Kasireddy

] Anantpur ‘Sree Venkateswara Convent OAH-1 276
Educational Society, Door No. 12-541, Ubbayappa

8 Cuddapah () Cheitanya Educational & OAH-1 & MMUH 4.30
Rural Development Society, D. No. 2/10- (Al),

9 Cuddapah Community Development DCC-1 1.9
Society for Weaker Section, Mylavaram Road Near

10. Cuddapah Depressed Peoples Dev. OAH-1 1.38
Society, D. No. 3/166-A, (Nirmala MPHW(F) Trg.

1. Cuddapah Dr. Ambedkar Dalithavarga OAH-1 2.76

Abhiruddi Sangam, 16/382, Gajula Street, Masapet-
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1 2 3 4 5

12. Cuddapah Jagajjeevan Balahesnavarga DCC-1 1.85
Abhiruddi Sangam, No. 6-45, Katesb St. Vempalli

13. Cuddapah Rayalseema SC, ST & BC Dev. MMU-1 1.54
Society, D. No. 21-46-8, Teru Road,

16. Cuddapah Sni Venkateswara Socio-Economic OAH-1 & DCC-I 472
Development Society, D. No. 10/556,

17.  Cuddapah Sree Krishna Devaraya Yuvajana OAH-1 276
Sangam, Lakshmi Narasimha Nagar,

18. Cuddapah Vijay Socio Economic DCC-1 0.97
Development Society, 6/779 (B2), Saraswatipuram,

19. Cuddapah Khadi Silk Gramodyoga Samithi, OAH-1 2.66
Mylavaram Road (Near Weicome Board)

21. Chittoor Jyothi Youth Association, 1-570, DCC-1 0.87
Reddi: Street, Kottamanchi-517001, Chittoor

24. Chittoor Peopie’s Action for Social Service, OAH-2 & MMU-1 7.88
10-14, Maruthi Nagar, Tirupati-517502, Chittoor

25. Chittoor Peoples Organisation for Weifare and DCC-1 0.97
Education Ratification, D. No. 18-191,

26. Chittoor Rashtriya Seva Samithi, 8, OAH-2 & DDC-9 22.34
Oid Huzur Office Buildings, Tirupati-517501,

27. Chittoor Sarvodaya Women Welfare OAH-1 & DDC-1 467
Society, 16-13, Munireddy Nagar, Tirupati-517502,

28. Chittoor Seva Bharathi, Bshind Z.P.PH DCC-2 364
School Tiruchanoor-517503, Chittoor Distt.

30. Chittoor Telugu Bharathi Maniia Mandali, OAH-1 1.34
16-521, Anjaneyswamy Temple Street,

32 East Godavari Association for the Care OAH-1 222
of the Aged, (I) D. No. 8-14-1, Redcross Street,

33. East, Godavari Help the Women, Door No. OAH-1 & DDC-1 2.36
69-3-17 Nagavanam, Kakinada-533003, East

34, East Godavari Pushkaramatha Convent DCC-1 0.97
Committee, D No. 35-2-9, Main Road, Rahajmundry,

35. East Godavari Sanjay Gandhi Memorial OAH-1 1.38
Orphanages Boarding Home, D. No. 103/1, Kanchara

3. Guntur Indira Memorial Weaker Section OAH-1 1.38

Dev. Society, D. No. 14-6-30/4, 4th Line
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39. Guntur Indira Priyadarsini Girijana OAH-1 1.38
Backward Class Mahila Mandali, Amarthalur (V),

40. Guntur Intemational Christian Crusade (ICC) DCC-1 1.96
Social Service Assoclation,

41 Guntur Cothapet Mahila Mandali, OAH-1 1.38
Pothuraju Van Chowk, Kothapet, Guntur-522001, Phone

42. Guntur Narasarpet Taluka Scheduled
Tribes Youth Club, Vinukonda Road, St. OAH-1 1.38

43. Guntur Naveena Adarsya Mahila OAH-1 1.38
Mandali, Krishnayapalem P.O. Mangalagiri

44.  Guntur Omkar Rural Development OAH-1 2.75
Society, Door No. -5-10-15/A, 2/9, Brodipet, Guntur-

45. Guntur Prakasam Nagar Mahila Mandali, DCC-1 1.96
Behind Kugler Hospital, Prakasam Nagar, Guntur

46. Guntur Social Educational and Rural OAH-1 2.70
Development of Scheduled Castes,

47. Guntur Soniya Gandhi Harijana OAH-1 DCC-1 2.36
Girjana Balheena Vargamula Mahila Mandali,

48. Guntur Sree Sarda Mahila Vignana OAH-1 DCC-1 4.60
Samithi, Bapatia-522101, Guntur Distt. Phone-

49. Guntur Udayasri Mahila Samajam, OAH-1 1.38
D. No. 4-11-6, 2nd Line, Naidupet, Guntur-522007,

50. Guntur Kandrika Mahila le\dall. Kandrika, OAH-1 1.38
Phirangipuram-522529, Guntur Distt.

51. Guntur Sri Venkateshwara Mahila OAH-1 2.76
Mandali, Door No. 5-8-11/3, 2/7. Bordipet, Guntur-

53. Hyderabad Anuraag Human Services, OAH-1 2.76
Flat No. 202, lI-Floor, Ushodaya Enclave, 27 & 28,

54. Hyderabad Mahila Dakshata Samithi, DCC-1 &MMU-1 3.70
H. No. 8-3-430/1/21, NSC Employees Society,

55. Hyderabad Sai Seva Sangh, Sathya Sai OAH-1 1.1
Sthira Nilayam, Plot No. 99, Road No. 12,

56. Hyderabad Social Integration for Rural Development, OAH-1 1.38
896, Jayaprakash Nagar, Opp. State

57. Hyderabad Jyothi Weltare Association, OAH-1 1.38

H. No. 8-4550/93, Nataraj Nagar, Borabanda,
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58. Hyderabad Hyderabad Zila Mahila Mandalula OAH-1 213
Samakhya, Flat No. 400, Satya Sai Apartments,
Srinivasa Nagar (East), Ameerpet, Hyderabad-500038

-60. Khamman Jayasree Mahila Sangam, DCC-1 1.96
Behind RCM Church, Madhira-507203, Khammam

61. Khamman Sri Triveni Educational Academy, DCC-1 1.38
Dool No. 5-1-18/1, Opp.- Court, Khammam,

62. Krishna Andhra Pradesh Girjana Sevak OAH- 1& DCC-1 4.72
Sangh, Chandamamapet, Nandigama-521 185,

63. Krishna Amma Vayovrudha Seva Sadanam, OAH-1 2.66
1-89, Kesarapalli, (P.0.) Gannavaram

65. Krishna integrated Development Agency (IDA), OAH-1 & MMU-1 4.94
Raithupet, Nandigama-521 185, Krishna

66. Krishna Mahila Sangham, Rajendra Nagar, OAH-1 276
Gudivada, Krishna Distt. Phone No-

67. Krishna Mother Therissa Mahila Mandali, DCC-1 1.85
D. No 76-16-102, Eklavya Nagar,

69.  Krishna Vasavya Mshila Mandali, Nast Kendram, DCC-1 0.90
Benz Circle, Vijayawada-

70. Krishna Bapuji Integrated Rural Development OAH-1 276
Society, Gaddamanugu, G. Konduru P.O.

7. Kurnool Asha Jyothi Edu. Society, H. No. OAH-1 1.38
18-81A 3-3-1, Tribal Welfare Colony, Kallur

72. Kumool Nav Bharat Educational Society, OAH-l&MMU- 429
KVS Colony, Kothapeta, Dhone-518222

73.  Kurnool Pratibha Educational Society, OAH-1 4.56
H. No. 13-83, Neeli Street, Nandyal-518501

74. Kumool ‘Priyadarshini Mahila Mandali, H. No. OAH-1 2.76
1/351, B.C. Colony, Banaganapalli-

75. Kumool Rural Tribal Development OAH-1 1.38
Society, 18/118, Brahmin Strest, Pattikonda-

76. Kurnool Rural Upliftment of Health and OAH-1 2.76
Educational Society, D.No. 9-51, K.V.S.

78.  Mahaboobna gar  Bethel Educational Sociely, Gandhinagar, OAH-1 1.34
Jadcherala-509301, Mehboobnagar Distt.

79.  Mahaboobna gar  Social Action for Social Development, OAH-1, DCC-1 4.09
Plot No. 41, Padmavathi Colony & MMU-1




57 Witten Answers PHALGUNA 17, 1928 (Saka) to Questons
1 2 3 4 5
80. Mahaboobnagar Navodaya Seva Sangam, H.No. 10-107, OAH-1 1.38
Nethaji Road, Jadcheria-509301, Distt.
82. Mahaboobnagar Swarajya Laxmi Organisation OAH-1 1.38
for Women, Sri Vasavi
83. Mahaboobnagar Sandhya Rural Welfare Society, OAH-1 1.38
Door No. 8-8-30, Padmavathi Colony,
84. Mahaboobnagar S.A.V. Gupta Educational OAH-1 2.76
Society, Oid Bazar Road, Achampet-508375,
85. Mahaboobnagar Rural Social Welfare Association, H. No. 18-341, OAH-1 1.38
Behind New Bus Stand, Adjacent
88. Nalgonda Mahalaxmi Mahila Mandali, OAHK-1 342
Devarakonda, Distt. Naigonda, Phone-
8s. Neliore Arya Dayananda Mahila Mandali, OAH-1 1.38
Kaluvoya, Nellore Distt. (Phone-08828-
90. Netiore Asthana-A-Chistia Mahila OAH-1 & DCC-1 2.76
Mandali, Khajapeer Makhan, Chinna Bazar,
91. Nellore Bharathi Mahila Voluntary OAH-1 1.38
Service Orgn. D.No. 11-3-33A,
92. Nellore The Divine (India), 6th Street, OAH-1 1.38
Chandramouli Nagar, Nellore- 524004,
93. Nellore Haritha Mahila Mandali Society OAH-1 1.38
D. No. 261/1592, Gowtham Nagar, 2nd Lane,
95. Neliore Indiramma Mahila Mandali, Dr. Zakir MMU-1 0.53
Hussain Nagar, Nellore-524001, Phone-
96. Nellore Nehru Bharathi Educational institution, OAH-1 1.38
Jyothi Nagar, Vedayapalem, Neliore-
97. Neliore Polymers Educational Society, OAH-2 (1 DCC 2.76
Indukurpet, Nellore-524314, Phone-0861 changed to OAH)
102. Prakasam 3 Men Academics, Nuthalapadu-523169, OAH-1 1.38
Parchur (Mandal), Prakasam Distt. Phone
103. Prakasam Adarsha Mahila Mandali, Vantavari OAH-1 276
Colony, Near R.T.C. Garage, Ongole,
104, Prakasam Arunodaya Mahila Mandali, Harijana Colony, DCC-1 0.97
Uppugunduru, Naguluppulapadu ’
105. Prakasam Chandra Vamsa Organisation for OAH-1 1.38

Rural Development, Nagulapalem, Parchur
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106. Prakasam Indira Priyadarsini Mahila Mandali, Vitainagar, DCCH 1.96
Perala-523157, Chirala

107. Prakasam Lakshmi Mahila Mandali, Kothapet (V), OAH-1 2.76
Perala-Chirala- 523157, Vetapalem

108. Prakasam Mahila Mandali, Station Road, Chirala-523157, OAH-1 2.76
Prakasam Distt. Phone 08584

109. Prakasam Netaji Yuva Kendra, Kammadoddi, OAH-1 278
Parchoor-523169, Parchur Mandal

11. Prakasam Priyadarshini Mahila Mandali, R. P. Road, DCC-1 1.90
2nd Line, Ongole, Prakasam Distt.

112. Prakasam Sabari Girijana Mahia Mandali, DCC-1 1.85
Adusumali (Post)-523169, Parchur

113. Prakasam Samatha Maila Vedika, D. No. 8-52. OAH-1 & DCC-1 3.26
Lawyerpet, Ongole-523002, Prakasam

114, Prakasam Sree Mahalakshmi Mahila Mandali, OAH-1 1.38
Bandvari Street, Chirala-523155,

115. Prakasam Valmiki Seva Sangham, Cinnaganjam- OAH-1 276
523135, Prakasam distt, Pone-08594-

116. Prakasam Vasavi Educational society, 9/138, OAHK-1 2.76
Subhash Road, Kanigiri-523230,

17. Prakasam Vutukuri Venkata Subbamma Welfare DCC-1 1.96
Society, Kotla Bazar, Chirala, Prakasam

118. Prakasam Sri Bhavani Mahila Mandali, Jandrapet, OAH-1 2.76
Chirala-523155, Prakasam Distt.

120. Ranga Reddy St. Antony’s Educational Society, 15- OAH-1 1.38
8/3, Rajangara Colony, Mrijaiguda,

121. Ranga Reddy Venkateswara Social Service Assoclation, OAH-1 & DCC-1 472
15-8/2, Mirjalguda, Malkajgid, R.R.

122. Ranga Reddy Oidage Welfare Centre, 28, OAH-1 MMU-1 5.35
Huda Colony, Miyapur, Hyderabad-

123. Secunderabad Upkaar Dr. Pasupuleti Nirmala OAH-1 1.38
Hanumanatha Rao's Charitable Trust,

125. Secunderabad Rural Development Society Oid Age OAH-1 2.68
Home for Women, Arya Nagar, Shanthi

127. Vishakhapatnam Kasturibai Gandhi Mahila Mandali, OAH-1 0.00

44-28-3/1, Near Swathi Nursing Home
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128. Visakhapatnam Priyadarshini Service Organisation, D. OAH-1 1.38
No. 45-56-8, Saligramapuram

128, Visakhapatnam Sri Venkateswara Yuvajana Sangham, OAH-1 1.38
Kowuru (Post), -531114, Rolugunta

132. Waest Godavari St. Mary's Rehabilitation Centre for OAH-1 1.38
Orphan, Widows & Lepers, Elia Marg 263.27

Il. ASSAM

133. Cachar WODWICHEE, P.O. Lakshirbond-788155, OAH-1 an
Distt. Hailakandi, (Phone-03844)

134. Darrang North Hirapara Women and Child Dev. OAH-1 0.65
Society, Darrang Distt. Assam '

135. Haila Kandi WODWICHEE, P.O. Lakirbond- MMU-1 0.13
788155, Distt. Hallakandi, (Phone-03844-

138 Halla Kandi WODWICHEE, P.O. Lakshirbond- OAH-1&DCC-1 472
788155, Distt. Hailakandi, (Phone-03844-

137. Haila Kandi South Borbond Gram Unnayan Samity, DCC-1 1.96
Vill. & PO- Borbond, District-

138. Mogrigaon Barchala Grammya Sakharata Samity, OAH-1 278
Barachala, P.O. Barchala (Via)-Raha-

139. Morigaon Bahumaukhi Krishi Aru OAH-1 2.52
Samaj Kalyan Samity, Noor Nagar,
P.O. Herapati, Via- Haibargaon, Nagaon
Distt,-782002

140.  Nagaon Bahumukhi Krishi Aru Samaj Kalyan Samity, OAH-2, DCC-1 8.54
Noor Nagar, P.O. Herapati, Via- & MMU-1

141, Nagaon Gram Vikas Parishad, At-Rangaloo, P.O. DCC-1 3.50
Jumarmur, Via-Kathiatoli, Distt. MMU-1

142, Nagaon Sadau Asom Gramya Puthibharal Santha, OAH-1 3.12
Teliapatty Chanmari Road, P.O.

143. Nagaon All Assam Library Foundation, At- MMU-1 1.54
Aminpatty, P.O. Nagaon, Via-Sadar,

144. Lakhimpur Khorapattar Sammilita Yuvak Samaj, DCC-1 1.98
P.O. Sandahkhowa-787054, Distt.

145, Lakhimpur Lakhimpur Seva Sadan, War No.-8, DCC-1 0.97
Norht Lakhimpur, Lakhimpurl Distt.

1486, Lakhimpur Jagriti Sanmilita Unnayan Kendra, MMU-1 2.03

Bongalmora, P.O. Islamgaon, Distt.
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147, Kamrup Dr. Ambedkar Mission, Vill. Dhopatari, DCC-1 1.96
P.O. Changsari, Distt. Kamrup-781101.

148. Karimganj Rogurtook Club and Library,
P.O. Asal Kandii, Distt. Karimganj, OAH-1 2.61

149, Sonitpur Surjadaya Yuba Sangha, 1 No. Dolabari, OAH-1 2.78
P.O. Kaliabhomora, Distt. Sonitpur

4.4

IV. CHHATTISGARH

150. Raipur Chhattisgarh Bal Avam Vridh Kalyan OAH-1 3.55
Parishad, Mana Camp, Raipur 3.55
V. GUJARAT

151. Ahmedabad Gujarat Kelavani Trust, OAH-1 2.66
Mangal Prabhat Building, Opp.
St. Xavier's High School 2.66
VI. HARYANA

152. Faridabad Association for Weifare of Handicapped, OAH-1 1.86
Faridabad, Haryana

153, Hissar Gram Swarajya Sansthan, DCC-1 0.98
196, Prem Magar, Hissar, Haryana (Tele: 01662-

154. Jhajjar Akhil Bhartia Sant Haridas Samaj Sewa Sangh, DCC-1 0.71
H. No. 54/14, Coca-Cola Agency

155. Jhajjar Manav Avam Jan Kalyan Educational Society, OAH-1 1.38
H.No. 54/14, Coca Cola Agency

156. Jind Amar Jyothi Foundation, 1st Floor, OAH-1 & DCC-1 4.72
Asstt. Treasury Office, Julana, Jind-126102,

157. Panipat Lok Kalyan Foundation, Blue Jay Road, DCC-1 & MMU-1 337
Samalkha, Distt. Panipat (Phone-01742-

158. Rohtak Bhartiya Gram Sudhar Sabha, 228/29, DCC-1 1.06
Ram Gopal Colony, Rohtak (Phone-

159, Rohtak Haryana Nav Yuvak Kala Sangam, 48, Sector-1, DCC-2 3.92
Rohtak-124001 (Phone-01262-

160. Rohtak Haryana Gramin Vikas Samiti, H. No. 958/18, DCC-1 1.96
Gani Pura, PO Rohtak, Distt.

161. Sonepat Adarsh Saraswati Shiksha Samiti, DCC-1 1.91

Sant Garib Dass, Gali No. 2, Kakroi Road
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162. Sonepat Samej Kalyan Shiksha Samiti, OAH-1 1.38
Garhi Brahmanan, Ward No. 30, Sonipat-
23.05
Vil. HIMACHAL PRADESH
170. Sirmaur Indira Ladies Club, Ranzor Palace, DCC-1 & MMU-1 342
Nahan, Distt. Simour,
171. Lahaul Spiti Tabo Ancient Monastery, OAH-1 2.03
The Institute of Studies in Buddhist Phylosophy, Lahaul
172. Mandi The Suket Senior Citizens OAH-1 203
Home (Intemational) Trust, Mandi, H.P.
7.48
Vil. JAMMU AND KASHMIR
173. Rajouri Social Welfare of India Organisation, MMU-2 8.26
H. No. 143, Vidhata Nagar, Bhatindee Road,
174, Rajouri National Development Institute, MMU-1 1.94
House No. 146, Vidhata Nagar, Bhatindee Road,
10.20
IX. KARNATAKA
175. Bangalore Dr. Sri Jachani Rastriya Sevapeeta, OAH-1 2.1
No. 49, H.B.Samaja Road, Basavanagudi,
176. Bangalore Mattadahally Jagajivanram Sarvodaya OAH-1 2.57
Sangha, No. 12, 11th Main 2nd Stage,
177. Bangalore Ambigar Chowdaiah Education OAH-2 5.53
Society, Konanakunte Cross, Vasantpura Main
178. Bangalore Sri Shathashrunga Vidya Samasthe, OAH-1 224
Shridi Sai Baba Mandir Premises, Near
179. Bangalore Eshwar Education & Weifare Society, OAH-1 2.7
No. 1, Khatra 117, Assessment No.
180.  Bangalore RTNagar Educational Trust, OAH-1 4.15
10/13, K.H.M Block, Ganganagar, Bangalore-
181. Bangalore Sarvodaya Service Society, OAH-1 4.04
Near Evergreen School;, Vijayapura,
182. Bangalore Vidyaranya Education & Development OAH-1 2.76

Society, Mandur, Virgonagar (Via),
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183. Belgaum Ramalingeshwar Grambhiruddi OAH-1 & MMU-1 412
Sangh, At & Post- Udikeri-581104, Taluka-

184. Belgaum Shri Mallikarjun Jan Seva Society, OAH-1 274
Plot No. 86, Sector No. I, C.T.S. No. 8964,

185. Bidar Chywan Ayurvedic Education Society, OAH-1 2.76
Ashwini Nivas, “Near Forest Nursary,

186. Bidar B.R. Ambedkar Cultural & Welfare OAH-1 2.76
Society, H. No. 7-3-31, Bheem Nagar,

187. Bidar Sangram Education Society, OAH-1 266
EW.S., 90, Hudco Colony, Bidar-5685401, (Phone-

188. Bidar Nittur Education Society, Nittur, Tq. OAH-1 276
Bhalki, Distt- Bidar, (Phone- 0848-

189. Bidar Sri Sirdi Sai Baba Sikshana Samasthan, OAH-1 2.76
Gadavanthi, Taluk-Humnabad Distt.

190. Bidar Shivieela Women's Wetfare OAH-1 2.70
Association, H. No. 11-2-172, Bethiehem Colony,

191, Betlary Adarsha Education Society, OAH-1 3.87
Sanganakal, Bellary-583103, (Phone-9448110180,

192. Bijapur Sri Sharana Jyoti Vidya Samsthe, OAH-1 2.76
Talikot,, Tq. Muddebhihal, Distt. Bijapur

193, Bijapur B.R. Ambedkar Cultural & Welfare OAH-1 2.03
Society, H. No. 7-3-31, Bheem Nagar,

194, Chitradurga Sree Sadguru Kabeeranandaswamy OAH-1 228
Vidyapeetha, Kabeerananda Nagar,

195. Chitradurga Niranthara Jana Seva National OAH-1 2.76
Education Reh. And Rural Dev. Organisation,

196. Chickmaglur Annapuma Association, OAH-1 2.76
Chintamani Nagar, Harihar, Davangere Distt

197. Davangere Sri Maitri Association, OAH-1 477
Sugar Factory Road, Doddabathi Post- 577566,

198. Davangere Sri Shakti Association, OAH-1 4.77
Guttur Colony, Harihar-577601, Davangere Distt (Phone- '

199. Dharwad Sneha Education and Development OAH-1 1.38
Society, Shivananda Nagar, Hubli,

200. Gadag Sri Surabse Manila Mandal, OAH-1 2.03
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201. Gulbarga Mahaboob Subhani Education OAH-1 8.04
Trust, New Jeelanabad, Gulabarga,

202. Gulbarga Shri Sangameshwar Education OAH-1 2.78
Society, Plot No. 3/4, Gandi Gall Lay Out,

203. Gulbarga Hyderabad Karnataka Palitha OAH-1 4.15
Womens Educational Samiti, Gulbarga

204. Gulbarga Sharanara Nadu Education OAH-1 2.76
Society, Mahadeva Nagar, Shaika Roza, Guibarga

205. Hassan Vidyaranya Education & Development OAH-1 1.97
Society, Mandur, Virgonagar (Via),

206. Haveri Kamala Nehru Education Trust, OAH-1 2.01
No. 3793, M.C.C. ‘B' Block, Davangere Distt.

207. Kodugu Sri Shakti Association, Guttur Colony, OAH-1 2.03
Harihar-577601, Davangere Distt (Phone-

208. Kolar Shri Ramana Maharigshi Trust for OAH-1 & MMU- 7.07
Disabled Persons, Parandahally, Via-

209. Kolar Sri Swamy Sarvadhama OAH-1 1.38
Sharanalaya Trust, Sultanpet, Nandi Post,

210. nOlu Sni Vishnu Education Society, OAH-1 2.76
Chokkanahalli, Yenigadale Post,

211, Mandya Poornima Vidya Samasthe, OAH-1 4.15
Arakere, S.R. Patna Taluk, Mandya-571415

212. Mandya Jnana Sindhu Home for Senior OAH-1 4.01
Citizens, Shankrappa Layout, Hallahalli, Mandya-

213. Raichur Sri Veerabhadreshwara Rural OAH-1 2.76
Dev. Education Society, Dengi Galli,

214, Shimoga Lalitha Academy, Shivakumar OAH-1 2.76
Swamynagar, Distt. Davangere

215. Tumkur Rural Organisation Social & Educational Society, OAH-1 2.76
Muniyamma Nilaya, Belagumba

216. Tumkur Sri Swamy Sarvadharma Sharanalaya Trust, OAH-2 2.76
Sultanpet, Nandi Post,

217. Uttarkannada Shri Mallikarjun Jan Seva Society, OAH-1 2.76

Plot No. 96, Sector No. ll, C.T.S. No. 8964

135.67
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X. KERALA

218, Calicut Association for Welfare of the DCC-1 & MMU-1 263
Handicapped, P.Box No. 59, 17/184A,

219. Kochi Welfare Services Emakulam, OAH-1 & MMU-1 4.55
Ponnurunni, Vytiila P.O. Kochi-682019

220. Kollam Inteational Centre for Study and OAH-1 3.39
Development (ICSD), Shangrila Hills

221, Emakulam Karuna Bhavan Social Centre OAH-1 1.1
Sreemoolanagar, Kalady, Emakulam

222. Kollam Mata Amritanandamayi Math, OAH-1 227
Kollam, Kerala

13.96

XI. MADHYA PRADESH

223. Indore Mahila Utkarsh Sansthan, OAH-1 4.89
Vrindavan Colony, Indore.

224.  Reewa Nivedita Kalyan Samiti, OAH-1 2.76
13/164, Manas Nagar (Bara), Distt- Reewa,

7.68

Xil. PUNJAB

225. Amritsar Bhai Vir Singh Birdh Ghar, OAH-1 225
Jandiala Road, Tam Taran-143410, Amvitsar

226. Bhatinda Gyandeep Shiksha Samiti, DCC-1 1.82
Shastri Gali No., Amrik Singh Road, Bhatinda,

227. Ferozpur Akhil Bhartiya Jan Seva Samiti, DCC-1 0.97
Dasmesh Nagari, Kandwala Road, Abohar-152116,

228. Ferozpur Lok Sewa Sansthan, Variyam DCC-1 2.94
Nagar, Abohar-152116, Distt. Ferozpur,

229. Hoshiarpur Bhai Ghanaiya Charitable Trust, DCC-1 1.26
372/4, Gobind nagar, P.O. Urmar, Distt.

230. Jalandhar Mahila Mandal, Vilt + P.O. Bundala, DCC-1 1.89
Distt. Jalandhar (Phohe-01826-70924)

231, Ludhiana Gurunanak Charitable Trust, Gurmat DCC-1 1.72
Bhawan, Hamek Nagar, Mullanpur

232. Mansa Mahila Kalyan Samiti, Rodki Road, DCC-1 1.87

Sardulgarh-151507, Distt-Mansa, (Phone)
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233. Muldsar Vridh Ashram, Jalalabad Road, OAH-1 228
Muktsar-152026,(Phone—01633-262947)
234, Ropar Social Work & Rural Dev. Centre, DCC-1 0.97
VPO-Nurpur Bedi, Distt. Ropar-140117
235.  Amritsar All india Salai Kadal Kender OAH-1 1.1
Society, Gurdaspur, Punjab
236. Gurdaspur Isha Handicapped Wellare Society, OAH-1 1.74
Gudaspur, Punjab
20.82
Xii. DELHI
237. DELHI Association of National Brotherhood for MMU-1 413
Social Work, 21-22, New Rohtak Road,
Karol Bagh. New Dethi- 110006
238. DELHI Helpage India, C-14, Qutab MMU-16 122.15
institutional Area, New Delhi- 16
239, DELHI Manav Propkar Sanstha, MMU-1 231
A-74, Strest No. 2, Mahipal Pur, New Delhi ’
240. DELHI Nari Utthan Samiti, Maujpur, DCC-1 1.96
Delhi-82.
241, DELHI Healing Touch, Uttam Nagar Iinnovative 0.668
Programme
131.21
XIV. PONDICHERRY
242, Pondicherry St. Joseph of Cluny (Home for the Aged), OAH-1 3.82
Hospice, Convent, 2, Laporte Street,
243. Pondicherry St. Joseph Convent Hospice, OAH-1 2.95
33, Jawahar Lal Nehru Street, Karalkal-609602,
244, Pondicherry Immaculate Heart of Mary Home for Aged, OAH-1 2.16
Alankuppam, Pondicherry
8.93
XV. MANIPUR
245, Bbhnupur Kumbi Khullakpam Leikai Women's Assocn., OAH-1 2.78
B.P.0. & P.S.-Kumbi Bazar,
248, Chandel Centre for Rural Upliftment Services Wangbal DCC-1 1.90

Canal Maya, P.O.-Thoubal
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247. Chandel Social Agricuiture & Rural Dev. OAH-1 1.33
Agency Kotienphai P.O. Pallel 795135 Chandei

248, Churachandpur Tribal Upliftment Association, OAH-3 6.20
AE quarter No.-ll, Type-TV, opposite Social

249, Iimphal (East) Ima Leimarel Women Welfare Assocn. OAH-1 1.38
Kongba Nongthombam Leikai, P.O.-

250. Imphal (East) Rural Downtrodden Peopie Upiiftment Society, OAH-1 1.36
Moirangkhom Kabul Khul, P.O.-

251, Impha! (West) All Thangmeiband Women's Welfare DCC-1 1.96
Association, Thangmeiband, imphal-

252 Imphal-(West) Bashikhong Chanura Shilon Lap, OAH-1 1.38
Bashikhong Kitnapung, Imphal-1 (Near

253 Imphal (West) Human Resource & Infrastructures DCC-1 0.97
Dev. Orgn., Jupiter buiiding, Near Oid

254. Imphal (West) Integrated Rural Development DCC-1 1.96
Agency, Hangul, P.O. Mayang, Imphal-795132

255. Imphal (West) The Manipur SC Welfare Association, OAH-1 447
Masjid Road, Paona Bazar, imphal-

256. Thoubal Centre for Rural Development, OAH-1 1.38
Cherapur Malyai Lelkai, P.O. wangjing Thoubal

257. Thoubal integrated Rural Development and OAH-1 4,00
Educational Organisation, Wangbal, P.O.

258. Thoubal Centre Rural Upliftment Service, DCC-1 1.96
Kiyam, Thoubal, Manipur

250,  Thoubal Jamia Educational Society, OAH-2 (1 OAH at 276
Sangaiyumpham Cherapur, Thoubal Chandel Distt)

260. Thoubal New Integrated Rural Management Agency OAH-2 5.53
(NIRMA), Nungphou Bazar,

261. Thoubal Rural Dev. Society, R.D.S Bhawan, MMU-1 1.54
Wangjing Bazar, wangjing-795148,

262. Thoubal Rural Industries Dev. Assocn., DCC-2 1.96
Wankhem, P.O.-Thoubal,

263. Thoubal Rural Medical Institute, Mayeng lamjao, MMU-1 1.52
B S Road, .Langmeidong, Kakching-

264, Thoubal Social Dev. And Rehabilitation Council, DCC-1 1.96

BPO- Phouden, P.O./District-Thoubal
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265. Thoubal Social Environment & Rural Tech. DCC-1 0.97
Council, Paliel, Kotienphai, P.O.-Pallel

2686. Thoubal Society for Women's Ed. Action & DCC-1 0.97
Reflection, Athokpam Khunou, P.O.

267. Thoubeal South Eastemn Rural Dev. Organisation, OAH-1 1.38
Sangaiyumpham ‘Wanging Manipur

268. Thoubal The Rural People’s Dev. Orgn., Heirok Pt Ii, OAH-1 & DCC-1 4.72
Thokchom Leikai, Thoubal District

269, Thoubal The United Hill Peoples Dev. Society, OAH-1 2.76
Naga River colony, H.No.-2 2nd BNM.R.

270. Thoubal United Rural Dev. Services, OAH-1 278
H.0.-Heirokheituppokpi, Thoubal Dist, P.O.-

2m. Thoubal Volunteers for Rural Health & Action, DCC-1 1.96
H.O.-Lamding, P.O.- Wangjing, Manipur

272. Toubal Wangjing Women & Girls Society, P.O.-Wanjing, DCC-7 12.88
Thoubal Dist.,, Manipur-795148

2713, Thoubal Youth Progressive Orgn., Leishangthem, OAH-&NISH 3.27
P.O.-Thoubal, BPO- Leishangthem,

274. Tamengiong Community Development Association, OAH-1 0.88
Tamengiong, Manipur

80.83

XVI. TAMIL NADU

275. Chennai Annai lllam, 34, East Mada Street, OAH-1 227
Mylapore, Chennai-600004

276. Chennai Kalaiselvi Karunalaya Social Welfare Society, OAH-1, DCC4 & 11.99
124, Purasawalkam High Road, MMU-1

277. Chennai Mclevy Instt. of Dev. Services, DCC-1 1.1
46 Muthu Street, santhome, Chennai-8000u4,

278. Cudalore Meyvazhi Tamizh Sabai, DCC-1 2.60
Srimushnam-608703, Cuddalore Distt.

279. Cudalore Society for the Improvement of Weaker Section, OAH-2 11.04
Chidambaram, Cuddalore, T.N.

280. Dindigul Dindigul Multipurpose Social Service OAH-1 2.00
Society, Dindigul, Tamil Nadu

281. Erode Centre for Action & Rural Education, MMU-1 1.62

55, Kambar Street, Teacher's Colony, Erode
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282, Kanchipuram Brundavanam Ed. Social Trust, MMU-1 1.54
H397 Sannathi Street, Maduranthagam,

283. Kanchipuram Bureau for integrated Rural Dev. (BIRD), OAH-1 5.42
Polambakkam-603309, Kanchipuram

284. Kanchipuram Duraisamy Generous Social OAH-1 1.36
Ed. Society, Viivarayanaliur, Pakd. Post

285. Kanyakumari riome for the Aged, Pilankalai, OAH-1 2.14
Mekkamandapam, Kanyakumari Dist-

286. Kanyakumari Promote organisation to viable venture OAH-1 2.59
of empowering the rural, Agastesswarm

287. Karur Health Education and Dev. OAH-1 2.76
Society, Nallur Post, Karur Distt.

288. Madurai Kendra for Integrated Rural and OAH-1 2.76
Urban Peopies Action, Thiruppafiai post .

289. Namakkal Women Org. for Rural Development, OAH-1 276
Post Bag No. 1, Pandamangalam Po, P.

290. Nagapattinam Awvai Vilage Wellare Society, Kilvelur, OAH-1 & DCC-1 0.97
Nagapattinam Dist., Tamiinadu

291. Nagapattinam Karunalaya Saraswathi illam, OAH-1 1.38
Nagapattinam Road,

292. Nagapattinam Nehru Social Ed. Centrs, OAH-1 4.15
Ayakkaranpulam-i-614707, Vedaranyam

293. Nagapattinam Society for Rural Dev., 3/76, Main Road, OAH-1 DCCH 1.69
Neelapadi, Athipulir Post, nagapattinam

204, Perambalur Periyar Kudil, Padalur-621109, OAH-1 3.68
Perambalur Dist., Tamiinadu

295. Pudukkottai Development Education for Rural Mass, OAH-1 1.38
2885/2, West Main Street, Pudukotai

296. Pudukkottai Grama Suyaraj, 666, 6th Cross Shanmuga Nagar, OAH-1 & DCC-2 5.26
Uyyakondan Thirumalai, Trichy

297. Pudukkottai Oazoane, 32-A, Agraharam, aranthangi-614616, OAH-1 1.23
Pudukotai Dist., Tamilnadu

298. Pudukkottai Rural Education for Community Organisation, OAH-1 1.38
T.8.No.6922, Brahadambal

299. Salem Gandhi Peace Centre, 278, CDR OAH-1 2.76

Varadarajalu St., Jothi Nagar, Athur
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300. Sivaganga Singampatty Grama Munstra Sangam, OAH-1 276
Seivam Farm, Solapuram(Post) Sivaganga

301. Sivaganga Society for Rural and Urban OAH-1 276
Women's Renaissance Activities(SRUWRA), 16-

302. Thanjavur Margaret Social Dev. Society, DCC-1 1.96
1354/4 New Vaneaikara Street,

303. Thanjavur Mercy Miruna Old Age Home, OAH-1 2.76
(Attached to Sri Venkateswara Orphanage,

304. Thanjavur Sri Victoria Educational Society OAH-2 5.53
Puddukottal Road, Mathakottai Village,

305. Theni Gramian Sangh Trust, Eshwaran Temple DCC-1 1.40
Opp, 331 PT. Rajan Nagar, PO.

306. Theni Yuvak Vikas Kendra, Shasthan OAH-1 276
Nilayam P.T.R. colony, Uthamapalayam. Theni

307. Thiruvarur Bharathamatha Family Welfare Foundation, OAH-1 3.88
5 A, Keezhavesthi,

308. Thiruvarur Bharathi Women Dev. Centre, OAH-1 DCC-1 485
28 Kannagi Vilas Building, Thiruvarur

309. Thiruvarur National Mother & Child Welfare OAK-1 2.76
Orgn. 27, South Main street, Thiruthuraipundi-

310. Tirunelveli Arasan Rural Development Society, OAH-1 2.76
129 Anna salai, kalakad, tirunelveli distt.-.

311. Tiruvallur Rashtriya Seva Samithi, 9, Old OAH-1 276
Huzur Office Buildings, Tirupati-517501,

312. Tiruvannamalai Neo Education Social Awamess and DCC-1 1.85
Management Society (NESAM), Roee

313. Triuchirappalli Krigshna's Home, Thiruvellarai-621009, OAH-1 2.76
Thiruchirappalli Dt., Tamiinadu }

314 Triuchirappalli Jaya Balwadi Educational Society, OAH-2 & DCC-1 7.49
Aravakarichi Patti Village, Asur Post-

315, Triuchirappalli The Society organised for Promotion of OAH-1 2.76
Rural Tribal & Downtrodden, M-3/1,

316. Triuchirappalli The Tamil Nadu Pengal Nala Sangam, OAH-1 1.74
Annai ashram Complex, Vinoba .Nagar,

317. Triuchirappalli Thiruchirappalli rural and Urban Weifare OAH-1 1.38

Dev. Education Society, Sundar Nagar,
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318. Triuchirappalli Vidiivelli Rural Development Society, 325, OAH-1 1.38
Indira Nagar, Manappoarai, Trichy,

319. Vellore Organisation for Rural Development, OAH-1 222
Arumugam Nagar, Ariyur Post, Vellore

320. Villupuram Annai Karunalaya Social Weifare Association, OAH-1 2.76
Ann Nagar Narikuravar

321. Virudnnagar Rectitude and integrated for Community DCC-1 1.6
establishment, 5, North Samanthapuram

322, Nilgiri SARAS Trust, Ooty, Nilgii, Tamil Nadu OAH-1 0.87

142.35

MAHARASHTRA

323. Ahmednagar Arunoday Baliuddeshiya OAH-1 2.7
Gramin Vikas Sanstha.

324 Bhandhra Bharatiya Aushadi Anusandhan Sanstha MMU-1 1.95

325. Latur Bal Vikas Mahila Mandal OAH-1 2.94

326. Nanded Dr. Babasaheb Ambedkar OAH-1 276
Shikshan Prasarak Sanstha

327. Parbhani Panchshil Shikshan Prasarak Mandal DCC-1 0.97

328. Yavatmal Late Ramesh Jadhav OAH-1 1.38
Shikshan & Krida Prasarak Mandal

329. Deopur Lok Bhagini Seva Mandal, OAH-1 1.97
Deopur, Maharashtra

330. Shri Krishna Mahila Bal Kalyan Avam OAH-1 2.03
Pumvasam Vikas Mandal

16.75

NAGALAND

331. Kohima Good Samaritan Women Society Kohima, OAH-1 2.03
Nagaland
ORISSA

332. Angul & Dhenkanal Gram Seva Mandal OAH-1:&DCC-8 5.87

333. Angul Voluntary institute for Rural Development (VIRD) DCC-1 1.96

334. Balangir Gram Mangal Pathagar OAH-1 2.76
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335. Kendrapara Orissa Multipurpose Dev. Centre OAH-1 & DCC-3 5.70
3386. Khurda Council for Al Round Dev. of Society DCC-2 1.95
337.  Khurda & Puri Organisation for Social Change OAH-1, DCC-2 & 4.02
& Rural Dev. MMU-1
338. Cuttack Banki Anchalika Adivasi Harijan DCC-3 8.81
Kalyan Parishad
339. Cuttack Basudev Pathagar OAH-1 & DCC-1 7.08
340.  Dhenkanal Arun Institute of Rural Affairs (AIRA) DCC-5 12.56
341. Dhenkanal Maharishi Dayanad Service Mission OAH-1 & DCC+4 9.35
342. Dhenkanal Society for Rural Advancement & OAH-1 2.56
Democratic Humanitarian Action
343.  Jajpur Asha Nayakam Seva Sangha DCC-5 8.43
344, Jajpur Jayanti Pathagar DCC-1 1.93
345. Kalahandi Shree Ramakrishna Ashrama OAH-1 5.37
348. Kendrapada Cuttack Jila Harizan Adivasi Sanskar Yojna 2DCC 5.87
347. Kendrapada Lutheran Mahila Samiti OAH-1 & DCC-1 4.72
348. Kendrapada Jankalyan Sewa Sanstha OAH-1 276
349, Keonjhar Bigshnupriya Balashram OAH-1 1.38
350. Khurda Bhairvai Club OAH-1DCC-1 7.05
351. Khurda Union for Leaming Training & OAH-1 DCC-1 3.02
Reformative Activities (ULTRA) MMU-1
352.  Khurda Padma Sri Society DCC-1, 1.93
353. Koraput Gandhian Institute of Technical Advancement OAH-1 2.76
354. Nayagarh Nationa! Institute of Tribal Welfare OAH- 1& DCC-1 10.02
& Social Action
355.  Nayagarh Aneth Parityekta Balshram OAH-1 276
356.  Nayagarh Janvikash OAH-1, DCC-1 6.10
357. Phulbani Banabasi Seva Samithi OAH-1 5.40
358. Phulbani Subhadra Mehtab Seva Sadan OAH-1 & DCC-1 4.22
359. Puri Association for Voluntary Action OAH-1, DCCS5 & 14.97

MMU-1
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360.  Pur Bankeshwari Juva Sangha OAH-1, DCC-1 2.36
3%1.  Pur Nilachal Seva Pratisthan OAH-2 & DCC-6 13.24
362. Puri Ratnachira OAH-1 276
33.  Pur Surakhya OAH-1 372
364.  Pur Jai Kishan Youth Club OAH-1 2.76
365.  Mayurbhanj Rural Development Action Cel OAH-1 2.68
366.  Sambalpur National Resources Centre OAH-1 1.38

for Women Development
367.  Raygarh Shakti Organisation, Distt. Rayagada, Orissa OAH-1 1.34
368.  Pur Association for Voluntary Action, Puri, Orissa OAH-1 0.88
369.  Balasore Shri Madan Mohan Jew Priti Ashram, OAH-1 0.87
Balasor, Orissa
370.  Jajpur Laxminarayan Harjan and Adibasi OAH-1 3.92
Backward Dev Society. Jajpur, Orisea
) 7.1
RAJASTHAN
371.  Awar Jan Vikas Sanchalan Samit OAH 2.76
372.  Kota Rajasthan Anusuchil Jati mahila OAH-1 2.78
Evam Vikas Samiti
373.  Sii Ganga Nagar  Nehru Model School Samitse DCC-1 1.96
374.  Sri Ganga Nagar  Manohar Bal Mandir samitee OAH-1 2.76
10.24
TRIPURA
375.  West Tripura Abalamban OAH-1 2.15
376. West Tripura All Tripura 8C, ST & OAH-1 & DCC-5 282
Minority Upitftment Council
377.  West Tripura Minority Development Organisation OAH-1 276
.73
UTTAR PRADESH
378.  Allshabad Adarsh Janta Shiksha Samit OAH-1 2.76
379.  Allahabad Arya Kanya Vidayalaya Samiti OAH-1 2.76
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380. Allahabad Dalit Manav Utthan Sansthan OAH-1 276
381. Allahabad Gram Vikas Shiksha Samiti DCC-1 276
382. Allahabad Gramya Vikas Sansthan DCC-1 3.92
383. Allahabad Gram Vikas Sewa Sansthan DCC-1 1.96
384. Allahabad Mahila Udyog Prashikshan OAH-1 & DCC-1 276
385. Aliahabad THak Shakshik Samiti OAH-1 & DCC-1 2.76
386. Allahabad Gaurav Jan Kalyan Samit OAH-1 278
387. Barabanki Mahila Vikas Evam Bal Vikas Shiksha Samiti DCC-1 1.35
388. Barabanki Nirbal Samaj Kalyan Sansthan OAH-1 1.38
389. Barabanki Manav Vikash avam Sewa sansthan DCC-1 0.97
390. Deoria Mahila & Bal Vikas Samit OAH-1 1.96
391. Ghaziabad Gurukul Vidyapeeth Pushpavat OAH-1 2.76
392. Gonda Sangam Vikas Sewa Sansthan OAH-1 1.33
393. Gorakhpur Asahay \ikas Parisad OAH-1 1.38
394, Hardoi Sarvajanik Shiksonnyan Sansthan OAH- 1& DCC-1 2.76
395. Kushinagar Mahila Evam Bal Vikas Samiti OAH-1 0.97
396. Lucknow Nirvan Samaj Kalyan Sanstha DCC-2 1.86
397.  Lucknow Samaj Sewa Sansthan DCC-1 0.97
398. Lucknow Sudha Prashikshan Vikas Sansthan DCC-1 1.38
399.  Moradabad M.A. Public Sachool Samiti, Kajipur OAH-1 0.97
400.  Pratapgarh Pratapgarh Mahila Kalyan OAH-1 & DCC-1 472
Avam Shiksha Samiti
401. Pratapgarh Ganga Prasad Samarak OAH-1 & DCC-1 472
Mahila Kalyan Sansthan
402. Pratapgarh Sujakhar Gramodhyog Vikas Sansthan DCC-1 1.96
403. Rampur Jawahar Jyot Shiksha Evam OAH-1 & DCC-1 7.08
Gramya Vikas Samiti
404. Sultanpur Jan Vikas Sansthan DCC-1 1.96
405. Unnao Adarsh Sanskritik Satsang Kala Kendra OAH-1 0.97
406. Unnao New Public School Samiti OAH-1 & DCC-2 34
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407.  Sidharthnagar Gram Vikas Sansthan OAH-1 131

71.40

UTTARANCHAL

408. Dehradun Gramya Mahila Kalyan Sansthan, Dehradun OAH-1 276

409. Dehradun Uttarakhand Shoshit OAH-1 & DCC-3 11.72
Mabhila Uthan Samiti

410. Tehri Kailash Gramya Vikas Sansthan DCC-1 0.00

41, Bageshwar Pravartiya Nav Jagran Samiti OAH-1 2.28

412, Nanital Nirvan DCC-1 1.96

18.72

WEST BENGAL

413. Bankura Vivekananda Adibasi Kalyan Samiti MMU-1 2.88

414, Burdwan Central Scheduled Castes & OAH-1 2.76
Tribal Welfare Association

415. Kolkata All india Federation of Scheduled MMU-1 1.54
Castes, Tribes & Minorities

4186. Kolkata All Bengal Women's Union OAH-1 1.14

417. Kolkata Calcutta Matropolitan Instt. DCC-2 & MMU-1 5.1
of Gerontology

418, Kokata Janashiksha Prochar Kendra OAH-1 4.08

419, Kolkata Navadiganta OAH-1 & DCC-1 3.26

420. Kolkata Shri Krishna Pratisthan DCC-1 1.96

421, Howrah Chimabin DCC-1 1.7

422.  Hooghly Kalyan Bharati OAH-1 & DCC-1 6.15

423,  Malda Biplobi Rural Dev. Society DCC-3 8.63

424, Midnapore Amar Seva Sangha OAH-1, DCC-1 & 11.14

MMU-1

425, Midnapore Bikramnagar Udayan Sangha OAH-2 19.14

426. Midnapore Child and Social Welfare Society OAH-1 2.76

427. Midnapore Gangadharchak & Dewanchak Vivekananda Club DCC-1 2.86

428.  Midnapore Hitaljore Kishoribala Databya Chikitsaiva OAH-1 1.14
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429, Midnapore Netaji Pathachakra OAH-1 1.38
430. Midnapore Nimbark Math Seva Samiti Trust OAHK-1 415
431, Midnapore Prabuddha Bharati Shishutirtha DCC-1 3.92
432, Midnapore Roychak Moming Star Club OAH-1 1.38
433. Midnapore Sainpukar Matri Sablka Samiti OAH-2 5.53
434, Midnapore Shibarampur Milan Tirtha OAH-1 6.53
435, Midnapore Social Welfare and Rural Dev. Society OAH-1 & DCC-1 7.08
436. Midnapore Uttarbarh Sukanta Samriti, Pathaghar DCC-1 1.62
437. Midnapore Vivekananda Lok Shiksha Niketan OAH-1 & DCC-1 276
438. Midnapore West Bengal 5Cs,STs & OAH-2 & DCC-7 20.25
Minority Welfare Association
439. Midnapore Satdubi Mahila Mandal DCC-2 3.92
440. Midnapore Seulipur Uddyan Club, OAH-1, DCC-2, 10.59
MMU-I&NIS
441. Midnapore Nepura Rural Development Society OAH-1 2.21
442. Midnapore Basgeria Prativa Club DCC-2 3.92
443 Murshidabad Berhampore Prabeen Sabha DCC-1 1.46
444, Nadia Karimpur Social Welfare Society OAH-1 2.76
445. North 24 Shree Ramakrishna Satyananda Ashram OAH-1 & DCC-1 2.97
Parganas
446. North 24 Jirakpur Sister Nivedita Seva Mission OAH-1 & DCC-2 9.96
Parganas
447, Purulia Manipur Leprosy Rehabilitation Centre OAH-1 2.28
448. South 24- Ganeshnagar Laxminarayana OAH-1 & DCC-1 3.74
Parganas Club & Pathagar
449, Malda Chanchal Jana Kalyan Samity, OAH-1 1.34
Distt Malda, West Bengal
450. Kolkata Country's Women Association of OAH-1 2.4
India, Kolkatta, West Bengal
Total 177.41
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Name of State/UT

Number of Old Age
Homes Sanctioned

Delhi

Orissa
Karmnataka

West Bengal
Manipur
Nagaland
Arunachal Pradesh
Mizoram
Chhatisgarh
Haryana

Punjab
Uttaranchal
Maharashtra
Uttar Pradesh
Rajasthan
Himachal Pradesh
Guijarat

Andhra Pradesh
Assam

Madhya Pradesh
Tamil Nadu

Bihar

Total

15

Recommendations of Running
Allowance Committes

*152. SHRI HARIBHAU RATHOD: Will the Minister

of RAILWAYS be pleased to state:
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(a) whether the Railways have taken any decision
on the recommendations of the Running Allowance
Committee;

(b) it so, the details of the recommendations which
have been accepted and implemented; and

(c) the details of the recommendations which have
not been accepted alongwith the reasons therefor?

THE MINISTER OF RAILWAYS (SHRI LALU
PRASAD): (a) to (c) The Committee on Running
Allowances-2002 has made several recommendations. Out
of these, five recommendations have been accepted and
implemented as per details given below:-

1. Feedback on training be made mandatory in the
format to be devised by the training centre within
a period of three months.

2. Principals of Zonal training schools may be
granted a cash imprest of Rs.5000 recoupable
every month and Principals of other training
centres Rs.2500 per month for providing back-
up reading materials to the trainees on need
basis.

3. No change in the classification of running staff.

4. No change in the provisions of Hours of
Employment Regulations and provision of
liberalised rest rules.

8. Loco Driver be provided with a cap.

The other recommendations of the Committee are in
various stages of consideration.

Reservation to Wards of Defence Personnel

*163. SHRI RAGHUNATH JHA: Will the Minister of
DEFENCE be pleased to state:

(a) the details of the policy of the Government
regarding providing necessary reservations to the wards
of Defence personnel including Ex-servicemen;

(b) whether the benefits of reservation in professional
institutions had not reached the wards of serving/retired
Defence personnel; and

(c) if so, the steps taken to provide necessary
reservations to the wards of Defence personnel?
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THE MINISTER OF DEFENCE (SHRI A.K. ANTONY):
(a) to (c) There is no reservation of vacancies for the
wards of Defence personnel and Ex-servicemen in the
recruitment to the armed forces. However, certain
concessions in recruitment to the wards of Defence
Personnel including Ex-servicemen have been made.
These include:

(i) Relaxation in the physical standards to the extent
of 2 Cms in height, 1 Cm in chest and 2 Kg in
weight for the sons of servicemen/ex-servicemen/
war widows/widows of ex-servicemen in
recruitment of Personnel Below Officer Ranks
(PBORs) in the Army. They are also given 20%
bonus marks in selection tests.

(1) Five percent (5%) of the vacancies in Group ‘C'
and ‘D’ civilian posts against direct recruitment
is earmarked for the wards of the Armed Forces
Personnel who (a) die during service, (b) kiled
in action, (c) medically boarded out and unfit
for civil employment along with the dependents
of civiian employees in accordance with the
guidelines of the Department of Personnel and
Training.

(i) For induction as officers in the Army, 10% of
the vacancies for grant of Short Service
Commission have been earmarked for the wards
of battle casualties out of fixed vacancies
released per course for NCC ‘C’' Certificate
holders. However, there is no relaxation in the
eligibility criteria.

The following provisions have been made for the
wards of Defence Personnel/Ex-servicemen in admission
to the professional and educational institutions:

(i) The State Governments have earmarked certain
number of seats in various professional and
educational institutions for the dependents/wards
ol defence personnel and ex-servicemen,

(i) Certain number of seats in MDBS and BDS are
aliocated by the Ministry of Health and Family
Waelfare to the wards of Defence Personnel and
Ex-Servicemen.

Ministry of Defence has laid down the following order
of preference to ensure that the available benefits reach
the eligible candidates in admission to the professional
institutions.
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(a) Widows/wards of Defence personnel killed in
action.

(b) Wards of serving personnel and ex-servicemen
disabled in action.

(c) Widows/wards of defence personnel who died
while in service with death attributable to military service.

(d) Wards of defence personnel disabled in peacetime
with disability attributable to military service.

(e) Wards of ex-servicemen personnel and serving
personnel in receipt of Gallantry awards.

(f) Wards of ex-servicemen.
(g) Wards of serving personnel.

Recognition to Vocational Higher
Secondary Course

*154. SHRI P.C. THOMAS: Will the Minister of
DEFENCE be pleased to state:

(a) whether Vocational Higher Secondary Course
prevalent in schools in Kerala equivalent to “ Plus Two”
is not being recognized by Army and other Defence
services for jobs;

(b) whether the Government of Kerala has requested
for recognition for VHS Course and to consider eligible
candidates who have passed this course for jobs, and

(c) if so, the details thereof and the action taken in
this regard?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY):
(a) to (c) A request from State Government of Kerala for
equivalence of +2 level vocational courses was examined
by Association of Indian Universities(AlU). AlU have since
issued orders equating +2 Year Vocational Higher
Secondary (VHS) Certificate of Board of Vocational Higher
Secondary Examinations, Kerala with +2 Year Senior
Secondary / Higher Secondary / Pre-University /
Intermediate. The Services have now been advised to
consider this fact and review their instructions on
recruitment.
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Extension of Raliway Line

*155. SHRI PRASANTA PRADHAN:
SHRI RAYAPAT| SAMBASIVA RAO:

Will the Minister of RAILWAYS be pleased to state:

(a) the total length of railway line proposed to be
extended in the country, zone-wise, in the years 2005-06
and 2008-07 and the actual achievement during these
years;
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(b) whether any norms for electrification of rail lines
which was not yet electritied have been fixed; and

(c) if so, the details thereof?

THE MINISTER OF RAILWAYS (SHRI LALU
PRASAD): (a) The length of new railway lines, zone-
wise, proposal for completion during 2005-06 and
2006-07 alongwith achievement done/likely in the
respective years is as under:

(In kms)
Railway Zone 2005-06 2008-07
Proposed Achievement Proposed Likely
Achievement

Eastern 13 13 20 -
Northern 45 45 95 29
North Eastern —_ - 22 -
Northeast Frontier —_ —_ 89 —
South Central - -_ 48 48
Western 10 —_ — 10*
East Central 40 12 176 10°*
East Coast - — 98 98
North Western LAk 45 — 66°
South East Central — 23" — —
South Western — 42" - 14*
Total 219 180 548 275

—Proposed is the figure as given in budget documents.

—Achievements include spill over (*) and additional proposed (**) during the year.

(b) and (c) Electrification projects are considered
primarily on economic considerations excepting projects
justified as operational necessity. The criterion/guidelines
being followed in this regard are as under:

(i) Each electrification project will be justified on
Rate of Retum, which should exceed 14% with
the Discounted Cash Flow (DCF) method.

(i) In certain specific cases, electrification will be
justified on consideration of operational flexibility.

(i) While proposing electrification of a route, the
rail network in the region in totality should be
considered to include, if ‘necessary, short route
lengths, which would otherwise remain non-
electrified and reduce operational flexibility.
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[Translation/
Training Centres for Handicapped Persons

156. SHRI HANSRAJ G. AHIR: Will the Minister of
SOCIAL JUSTICE AND EMPOWERMENT be pleased to
state:

(a) the number of organizations permitted by the
Rehabilitation Council of India, New Delhi for running
Training Centres for the Handicapped persons during
2005, 2006 and 2007,

(b) the reasons for granting permission to other
organizations for setting up of similar centres in a district
where such centres already exist;

(c) whether any complaints regarding irregularities in
granting permission for setting up of the Training centres
tor the Handicapped have been received; and

(d) if so, the details thereof and the action taken
thereon?

THE MINISTER OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRIMATI MEIRA KUMAR): (a) The
number of Institutions approved by Rehabilitation Council
of India (RCI), for running of training programmes in three
years is as under—

Financial year Number of Institutions

2004-05 09
2005-06 19
2006-07 (Up to 34
31.1.2007)

In total RC! has approved 241 Institutions up to
31.1.2007.
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(b) There is a shortage of trained manpower in the
country. Therefore, the Council encourages the
organizations to start the training programmes in the field
of disabilities and special education so that more and
more trained manpower could be made available to serve
the persons with disabilities.

(c) and (d) As an when suck complaints are received,
necessary remedial action is taken.

[English]
Allotment of Retaill Outlets to SCs/STs

*157. SHRI RAM KRIPAL YADAV: Will the Minister
of PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the Government is aware that mostly the
retail outlets allotted to SCs/STs by the public sector oil
companies are being managed by other people and not
by the original allottees;

(b) if so, the facts thereof;

(c) whether any connivance of the officials of the
public sector oil companies has been established in the
matter;

(d) if so, the details thereof; and

(e) the action taken by the Government against the
officials found guilty?

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI MURLI DEORA): (a) and (b) The number of
retail outlets (ROs) allotted to SCs/STs which are being
operated by people other than original allottees as noticed
and reported by Public Sector Oil Marketing Companies
(OMCs) are shown in the table below:

Name of the OMC

Number of ROs allotted

Action taken by OMC

to SC/ST persons but
managed by others
during last 5 years.

Indian Oil Corporation Limited (IOC)
Bharat Petroleum Corporation Limited (BPCL)
Hindustan Petroleum Corporation Limited (HPCL)

IBP Co. Limited (IBP)

3 Dealership is terminated in all the
cases after investigation.

1 Dealership is terminated after
investigation.

3 Dealership is terminated in all the

cases after investigation.

1 Under investigation

TOTAL
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(c) to (e) OMCs have not come across any case
where their officials had any connivance in such matters.

Drug Abuse

'158. SHRI ABDULLAKUTTY:
SHRI RAMDAS ATHAWALE:

Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether drug abuse in the country is increasing
at an alarming rate;

(b) it so, the impact of the same on the younger
generations;

(c) whether the Government has taken any initiative
to find out the root causes;

(d) if so, the details thereof;

(e) whether the Government has received any
proposals from the State Governments in this regard;
and

(f) if so, the details thereof?

THE MINISTER OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRIMATI MEIRA  KUMAR): (a) and
(b) There is no authentic data to conclusively indicate
that drug abuse in the country especially amongst the
youth is increasing at alarming rate.

(c) and (d) Yes Sir. According to the National Survey
on the Extent, Pattem and Trends of Drug Abuse in india,
jointly conducted by the Ministry of Social Justice and
Einpowerment and the United Nations Office on Drugs
and Crime (UNODC), the common reasons for drug use
are curiosity, experimentation, being in the company of
drug users and to experience the effects.

(e) and (f) No Sir.
Transportation of Materials

*159. SHRI ABU AYES MONDAL: Will the Minister
of RAILWAYS be pleased to state:

(a) whether the Railways have signed an agreement
as Public-Private-Partnership (PPP) tor transportation of
materials;
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(b) if so, the salient features thereof;

(c) whether the Rallways have made any assessment
of its profitability before signing such MoU,

(d) if so, the details in this regard; and

(e) the details of the further steps taken by the
Railways in this regard?

THE MINISTER OF RAILWAYS (SHRI LALU
PRASAD): (a) and (b) Railways have entered into
agreement with Container Operators for transportation of
Containers. Under the agreement, the operators will
perform marketing and commercial functions, invest in
Rolling Stock and develop Container Terminals. However,
Railways would continue to run these trains on its network.

(c) and (d) Yes, Sir. This will help Railways to carry
additional container traffic and reduce public investments
in procurement of Rolling Stock, container handiing
equipments, development of Inland Container Depots
(ICDs) and other related infrastructure. This in tum will
help Railways to increase its market share of container
traffic.

(e) The scheme has been opened for further
participation by other possible operators. So far, one
response has been received.

Leasing of Railway Land to Private Retallers

*160. SHRI NAVEEN JINDAL: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Railways have decided to lease out
railway land to private retailers to build shopping malis;

(b) if so, the details thereof;

(c) the likely revenue to accrue to the Railways as
a result thereof;

(d) the measures envisaged to prevent overcrowding
and parking hassles at the aiready congested railway
stations;

(e) whether security risks as a resuit of shopping
centres close to railway stations will be kept in mind

while leasing the land; and

(f) if so, the details thereof?
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THE MINISTER OF RAILWAYS (SHRI LALU
PRASAD): (a) to (c) Commercial development of
Railway land has been taken up by Railways to raise
internal resources. While undertaking commercial
development, shopping malls etc. may alsq be developed
by the developer depending upon the feasibility. So far,
61 sites have been identified by Railways; out of which
9 bids were finalized realizing about Rs.7.0 crore. To
give focused attention to the scheme, Rail Land
Development Authority (RLDA) has been set up. To begin
with 13 sites have been entrusted to the RLDA who
have begun their actions.

(d) to (f) A comprehensive scheme for development
of the sites will be required to be drawn by the selected
developer. The scheme will be approved by Railway taking
into account parking, security aspects etc.

[Tranisation]
Honours and Assistance to Defence Personnel

1276. SHRI RAGHUVEER SINGH KOSHAL: Will the
Minister of DEFENCE be pleased to state:
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(a) whether there is a situation of undeclared war
along the Indian borders are to the probem of regular
infittration and the defence personnel deployed in these
regions have to tackle encounters and ambush like
situations and on acount of this they sometimes sutstain
pemanent disabiity or achieve martyrdom;

(b) it so, the details of the soldiers became permanent
disabled and achieved martyrdom during the last three
years and the current year;

(c) whether such defence personnel get the same
honours and assistance as is given to them during the
war period;

(d) it so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY):
(a) to (e) Infiltration of terrorists across the Border
continues. The details of fatal and non-fatal casualties of
defence personnel are as under:

Year Fatal Casualties Non Fatal Casualties
Officers JCOs OR Officers JCOs OR
2004 15 9 163 23 24 357
2005 1 9 116 17 15 235
2006 10 4 75 8 8 122
2007 till 26th 1 2 7 0 0 3
February 2007

The honours and awards are the same except for
certain awards which are given for war/conflict/hostilities
or in the presence of enemy. However, assistance in

case of death/injury during operations other than war is
in accordance with norms. Details of such assistance are
as under:

(Rupees in lakhs)

Sl. No. Description Declared War Op Vijay (Kargil) Other Operations
Non-fatal Fatal Non-fatal

1 2 4 5 6

1. Ex-gratia (Central Government) 3.0 t0 6.0 75 Nil

5.0 Nil Nil

2. Dwelling Unit (NDF*)(DU**)

*National Defence Fund.
“*Dwetting Unht.
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1 2 3 4 5 6
3. Parent Assistance (NDF) 20 Nil Nil Nil
4. Children Education Assistance (NDF) 2.0 2.0 Nil Nil
5. Assured allotment Yes Nil No. (considered Only Nil
of Qil Product Agency under 8% Defence
quota)
6. Education Scholarship Yes Yes Yes Yes
from Ministry of Defence
[English] Department of Public Enterprises, Government of India

Pay Revision of PSUs Employees

1277. SHRI K.C. PALLANI SHAMY: Will the Minister
of HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be
pleased to state:

(a) the approximate number of employees working in
various public sector undertakings (PSUs) in the country;

(b) whether the Government has set up a Committee
for the pay revision of PSUs' employees;

(c) if so, its composition and terms of reference
thereof, and

(d) the time by which its report is likely to be
submitted to the Government?

THE MINISTER OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI SONTOSH MOHAN DEV):
(a) There were approximately 16.49 lakh employees
(excluding casual and daily rated workers) in various
Central Public Sector Enterprises (CPSEs) as on
31.03.2006. This number includes 3.09 lakh executives
and non unionized supervisors.

(b) The Govemment of India has set up a Pay
Revision Committee for the pay revision of executives
and non-unionized supervisors of CPSEs on 30.11.2006.

(c) The Pay Revision Committee comprises of Mr.
Justice M.J. Rao (Retired Judge, Suprema Court of India)
as Chairman; Dr. Nitish Sen Gupta, Shri P.C. Parakh,
Shri R.S.S.L.N. Bhaskarudu as Members and Secretary,

as the ex-officio Member. Joint Secretary, Department of
Public Enterprises, Government of India is its Secretary.

The terms of reference of the committee, inter alia,
include: (i) to examine the principles that should govemn
present structure of pay, allowances, perquisites and
benefits for the Board level functionaries, below Board
level executives and non-unionized supervisory staff and
suggest changes therein and (ii) to work out a
comprehensive pay package for the above categories of
employees.

(d) The Committee has been given 18 months period
for making its recommendations.

Refinery in Paradip

1278. SHRI TATHAGATA SATPATHY: Will the
Minister of PETROLEUM AND NATURAL GAS be pleased
to state:

(a) the progress so far in the land acquisition for the
proposed petro-chemical complex-cum-oil refinery at
Paradip in Orissa,

(b) the amount spent so far for this purpose:

(c) whether adequate compensations have been given
to the affected persons; and

(d) if so, the time by which the construction work is
likely to be started?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI DINSHA
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PATEL): (a) Indian Qil Corporation Limited (IOCL) has
already acquired 3347 acres of land for Paradip Refinery
Project.

(b) IOCL has spent an amount of Rs.81.24 crore
towards cost of acquisition of land for the project.

(c) Adequate compensation amounting to approx.
Rs.40.30 crore has been given to the land owners based
on the compensation package fixed by Orissa Govemment
after obtaining written consent from land owners.

(d) The construction work for the project will
commence by mid 2008.

[Translarton]

Gauge Conversion of Ratiam-mau
and Mau-khandwa

1279. SHRIMATI SUMITRA MAHAJAN: Will the
Minister of RAILWAYS be pleased to stata:

(a) whether the Railways have planned for the gauge
conversion of Ratlam-Mau and Mau-Khandwa section;

(b) it so, the detalls thereof alongwith the expenditure
involved therein; and

(c) the time by which the work is likely to be started
and completed?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) and (b) Updating survey
for gauge conversion of Ratlam-Akola via Indore &
Khandwa including Fatehabad Chandravatiganj-Ujjain
branch line has been taken up. This project is not yet
sanctioned.

(c) Does not arise.
[English]
Hosteis and Residential Schools for SCs

1280. SHRIMATI JAYABEN B. THAKKAR: Will the
Minister of SOCIAL JUSTICE AND EMPOWERMENT be
pleased to state:

(a) whether two proposals namely construction of
boys hostels at Morbi and residential schools at Mahsana
and Idar, construction of Girls Hostel at Mahsana and
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Junagadh and residential schools at Porbandar under
Centrally Sponsored scheme for construction of hostels
and residential schools for Scheduled Caste Boys and
Girls were sent to the Union Government during 2005-
086;

(b) if so, the present status of these proposals; and

(c) the time by which these proposals are likely to
be cleared and funds to be released?

THE MINISTER OF STATE IN THE MINISTRY OF
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI
SUBBULAKSHMI JAGADEESAN): (a) Yes, Sir.

(b) and (c) This Ministry has released Central share
of Rs. 109.56 lakhs for construction of one hostel each
at Mehasana and Junagarh for SC Girls during the year
2006-07. The other proposals were found to be
incomplete.

Separation of ATC from AAIl

1281. SHRI SAMIK LAHIR!:
SHRIMATI MANORAMA MADHAVRAJ:

Will the Minister of CIVIL AVIATION be pleased to
state:

(a) whether Government is considering setting up a
separate entity for Air Traffic Control (ATC) operations
country-wise;

(b) if so, the details thereof;

(c) whether ATC being the key source of revenue for
AAl, the revenue generation of AAl is ikely to be affected
adversely; and

(d) if so, the steps taken/being taken to compensate
AAl in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (d) A
Committee set up by this Ministry to prepare a Road
Map for Civil Aviation Sector, has, inter-alia, recommended
that ATC services be hived off from the current jurisdiction
of Airports Authority of India (AAl), in line with the
international trends, and be constituted as a separate
corporate entity. However, no final decision has been taken
in the matter.
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Dumping of the Materials at Rallway Station

1282. SHRI PRALHAD JOSHI: Will the Minister of
HAILWAYS be pleased to state:

(a) whether the Railways are aware that the powder
of iron ore is being dumped in some of the Railway
Stations near Bellary in Karnataka notwithstanding the
pollution and environmental norms;

(b) if so, the steps taken by the Railways to stop
such dumping of the materials at the Stations,

(c) whether the SWR, Hubli has received any specific
complaints regarding such dumping of iron ore powder at
Molkalmur Railway Station in Bellary District of Kamataka
being a silk industrial town; and

(d) if so, the action taken by Railways to stop such
dumping and stock piling of this material causing pollution
and environmental hazards?.

THE MINISTER OF STATE TN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) After notification of
Molakalmur station for outward Goods traffic some
consigners who wanted to consign iron ore dumped some
quantity of iron ore for preparing loading platform. No
pollution or environmental norms have been violated by
Rallways. Loading has so far not started

(b) Does not arise.
(c) Yes, Sir.

(d) Water sprinkling, barricading and tree plantation
along the Railway boundary has been planned to contain
the dust when iron ore loading commences: from this
station.

[Translation]
Provision of Platform Tickets on Mobile SMS

1283. SHRI CHANDRABHAN SINGH: Will the
Minister of RAILWAYS be pleased to state:

(a) whether the Railways have any plan to provide
platform tickets on requests received by mobile SMS;
and

(b) if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) and (b) The system of
issuing platform tickets through SMS is already functioning
at Bangalore. Instructions have also been issued to
Northem Railway for installation of 6 (six) platform ticket
vending machines at New Dethi and 4 (four) at Dethi
station for issuing of platform ticket through SMS on
experimental basis.

(English]
Promotion of Assam Culture

1284. SHRI NARAYAN CHANDRA BORKATAKY: Will
the Minister of CULTURE be pleased to state:

(a) whether the Sangeet Natak Academy has
formulated any special schemes to promote the indigenous
culture of Assam in India and abroad;

(b) if so, the details thereof; and

(c) if not, the manner in which the Sangeet Natak
Academy is promoting the indigenous culture of Assam
in India and abroad?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHR! AJAY MAKEN): (a) Yes,
Sir. As part of its schemes and programmes, the Akademi
has taken steps to promote the indigenous culture of
Assam.

(b) A project on Support to Sattriya Dance and Allied
Traditions of Assam was launched in November 2002
with the objective of preserving and sustaining it in its
traditional context and for its further development. Besides
this, the project supports research, documentation,
publication and training.

(c) Does not arise.
Purchase of Sukhoi-30 Fighter Jets

1285. SHRI RAVICHANDRAN SIPPIPARAI. Will the
Minister of DEFENCE be pleased to state:

(a) whether the Government has cleared the purchase
of 40 more Sukhoi-30 fighter Jets from Russia to fil in
the inevitable gaps;

(b) if so, the details thereof alongwith the estimated
expenditure likely to be incurred; and



113 Written Answers

(c) the loss suffered due to crashing of fighter flights
during the last three years?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY)
(a) No, Sir.

(b) Does not arise.

(c) From 1st April 2003 to 1st March 2007, 37 fighter
aircraft of IAF were lost in accidents. The total cost of.
these aircraft is Rs. 2091.31 crore.

[Translation)

Internlinking the Rallway Stations, Metro Stations
and National Highways

1286. PROF. VIUAY KUMAR MALHOTRA:
SHRI CHANDRA MANI! TRIPATHI:

Will the Minister of RAILWAYS be pleased to state:

(a) whether the Railways are contemplating to inter-
link the Railway stations, Metro Stations & National
Highways;

(b) if so, the details thereof;

(c) whether the work has started on this scheme;
and

(d) the total expenditure likely to be incurred on s
scheme ?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) No, Sir.

(b) to (d) Do not arise.
[English]
Mountain Tourism

1287. SHRI NAVEEN JINDAL: Will the Minister of
TOURISM be pleased to state:

(a) whether the Government had taken steps to
encourage mountain tourism in the country during the
last three years;

(b) if so, the details thereof;
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(c) the number of trekkers, skiers and mountaineers
who visited Indian mountains as a result thereof;

(d) whether the Govemment has entered into any
arrangements with foreign countries to promote Indian
Himalayas; and

(e) it so, the details thereof?

THE MINISTER OF TOURISM AND MINISTER OF
CULTURE (SHRIMATI AMBIKA SONI): (a) Yes, Sir.

(b) Ministry of Tourism has taken the following steps
to promote mountain tourism:-

(i) Ministry of Tourism issued guidelines laying down
basic minimum standards for adventure tourism
related activities, in order to ensure safety of
participants/tourists in such activities as well as
minimum acceptable standards in terms of
equipment and human resources. These
guidelines cover land, air and water based
activities which include mountaineering, trekking,
hang gliding, paragliding, bungee jumping and
rafting.

(i) Brochures, CDs, other publicity material have
been produced by the Ministry and widely
circulated in target markets.

(iii) Adventure Tourism including Mountain Tourism
has been specifically promoted at various
international platforms such as World Travel
Mart, London, ITB Berlin etc.

(iv) Ministry of Tourism extends Central Financial
Assistance to the State/UT Govermments for the
development of tourism projects including
adventure and mountain tourism on the basis of
proposals received from them subject to
availability of funds and inter-se priorities.

(c) The Ministry of Tourism does not collect separate
information on trekkers, skiers and mountaineers who
visited Indian mountains.

(d) and (e) Ministry of Tourism has entered into
bilateral agreement/Memorandum of Understanding with
several countries to promote India’s Tourism products on
reciprocal basis.
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[Transiation/
Renovation of Katasraj] Temple

1288. SHRIMATI BHAVANA PUNDALIKRAO
GAWALI: Will the Minister of CULTURE be pleased to
state.

(a) whether a delegation of architects from Pakistan
intend to visit some temples in India in connection with
renovation of Katasraj temple in Pakistan; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN) (a) and
(b) A three member delegation from Pakistan comprising
of Director General, Director and Deputy Director of
Department of Archaeology, Government of Punjab,
Pakistan visited monuments at Agra, Ajmer, Ajanta, Ellora,
Varanasi, Delhi and other places between 20th January
to 31st January, 2007 in connection with renovation of
temples at Katasraj in Pakistan.

Food Processing Units in Andhra Pradesh

1289. SHRI M. ANJAN KUMAR YADAV: Will the
Minister of FOOD PROCESSING INDUSTRIES be pleased
to state:
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(a) the total number of food processing units running
in Andhra Pradesh at present;

(b) the total investment and production by these units;
and

(c) the details of the financial assistance provided by
the Union Government during the last three years for
setting up of new food processing units and cold storages
in the State?

THE MINISTER OF STATE OF THE MINISTRY OF
FOOD PROCESSING INDUSTRIES (SHRI SUBODH
KANT SAHAY): (a) to (c) Ministry of Food Processing
Industries extends financial assistance in the form of grant-
in-aid to implementing agencies/entrepreneurs for
technology upgradation/modemization/establishment of food
processing units. The Ministry is not directly involved in
setting up, implementing or running food-processing units.
Moreover, Food Processing Industries are both in
organized and unorganized sectors and as such their
details including investment and production data are not
centrally maintained.

Year-wise details of financial assistance approved to
Food Processing Units and Cold Storages in the State of
Andhra Pradesh during the last three years is as follows:

Year Number of food Amount Number of Amount
processing unit (Rs. in lakh) Cold Storage (Rs. in lakh)
unit
2004 - 05 26 823.02 01 6.78
2005 - 06 24 902.32 - -
2006 - 07 (upto February) 34 1134.40 01 30.86
Total 84 20859.74 02 46.64
[English) (a) whether the |IA and Al have taken a decision to

Acquisition of Planes by IA/Al

1290. SHRIMATI P. SATHEEDEVI:
PROF. MAHADEORAO SHIWANKAR:

Wil the Minister of CIVIL AVIATION be pleased to
stato:

purchase new planes or to take some planes on lease;

(b) if so, the names of the countries from where
these planes are proposed to be purchased or taken on
lease; ‘

(c) the number of planes reached or about to reach
the country;
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(d) the time by which the remaining planes are likely
to be received; and

(e) the total cost of the planes purchased/leased
alongwith their annual charges?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (e) Air
India has signed a purchase agreement with Boeing
Company for the purchase of 68 aircraft comprising
8XB777-200LR, 15X B777-300ER and 27X B787-8 all
powered with GE engines for Air India and 18 X B737-
800W all powered with CFM engines for Air india Charters
Limited (a subsidiary of Air India). The net project cost of
68 aircraft to be acquired by Air India is estimated to be
Rs. 34,615 crores. The deliveries are scheduled over
November, 2006 to October, 2011. Air India Charters
Limited has already taken delivery of six B737-800 aircraft.

Indian Airlines Limited has signed an agreement with
Airbus Industries and CFM Intemnational for procurement
of 43 Airbus aircraft, comprising 19 A-319, 4 A-320 and
20 A 321 all fitted with CFM 56-5B engines, at an
estimated cost of Rs.10,169 crores. The delivery of these
aircraft is scheduled between October, 2006 to March,
2010. The first aircraft has been delivered on 19.10.2006.

Indian Airlines has also recently executed an
agreement to induct 2 A330-223 aircraft on dry lease
basis. The aircraft are taken on terms and conditions,
which vary from Lessor to Lessor, aircraft to aircraft
condition, age, airframe/engine combination, duration of
lease, number of aircraft and lease market conditions
etc.

[Trans/ation]
Rall over-bridges in Bihar

1291. SHRI GIRIDHARI YADAV: Will the Minister of
RAILWAYS be pleased to state:

(a) the number of rail over bridges, railway crossings,
underground bridges and new railway stations constructed
in Bihar during the last three years;

(b) the terms and conditions fixed for the construction;

(c) whether the said construction works are not being
undertaken despite fulfilling these conditions; and
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(d) the reaction of the Railways in this regard?

L 4
THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R.VELU): (a) Road over/under bridges
—7 nos.

Level crossings —_ 29 nos.

New Stations —_— 59 nos.

(b) Road over/under bridges are constructed by
Railways on cost sharing basis if the traffic density
reaches at one lakh TVUs (Train Vehicle Units) otherwise
on deposit terms, proposals in both cases are sponsored
by State Gowt. duly agreeing to fulfil certain preliminary
pre-requisites under extant rules. As per existing policy,
provision of level crossings (LC) is made in consultation
with the State Government at the time of laying a new
line or within 10 years from the date of its commissioning
to traffic. Thereafter, any accommodation work such as
level crossing can be provided at a technically suitable
location on deposit terms, if such proposal is sponsored
by the State Government/Local bodies duly agreeing to
bear the initial cost of construction of the level crossing
and one time capitalized cost of recurring maintenance
and operational charges. Further, as per policy of
Railways, no new unmanned level crossing is pemitted
on existing lines. However, during this period 29 LCs
were constructed on Ara-Sasaram new line.

(c) and (d) No, Sir. All the firm proposals received
from State Government are considered. No proposal of
ROB/RUBs received from State Gowt. fulfiling all the
preliminary pre-requisites is pending for sanction with the
Railways. At few locations of sanctioned ROBs, physical
works has not commenced due to non approval of
General Arrangement Drawing or due to problems of land
acquisition for approaches at State Government level.

[English]
District Rehabllitation Centre

1292. SHRI IQBAL AHMED SARADGI: Will the
Minister of SOCIAL JUSTICE AND EMPOWERMENT be
pleased to state:

(a) whether the fate of the district rehahilitetion centre
for specially abled persons is in a fimbo following the
Centre's decision to stop grant-in-aid to them;
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(b) if so, whether the Union Govemment has decided
to hand over the project to State Govemments from 2006-
07 which would deprive specially abled persons registered
with the DRC, of follow-up medical care;

(c) if so, the main reasons for stopping the fund flow
to this scheme; and

(d) the steps taken by the Union Government to
continue this scheme?

THE MINISTER OF STATE IN THE MINISTRY OF
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI
SUBBULAKSHM! JAGADEESAN): (a) No Sir.

(b) to (d) On completion of its task as a Central
Scheme, the Union Government has decided to handover
District Rehabilitation Centre project to the concemed
State Governments.

Acquisition of Multi-role Combat Aricraft

1293. DR. RAMESHWAR ORAON:
SHRI E.G. SUGAVANAM:

Will the Minister of DEFENCE be pleased to state:

(a) whether the Government has any proposal to
buy more multi-role combat aircraft to replace the ageing
aircraft in a phased manner,

(b) if so, the details thereof,

(c) whether it is also proposed to identify industrial
units as Rashtriya Udyog Ratna for the purpose; and

(d) if so, the details thereof?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY):
(a) and (b) Government constantly review the security
environment and accordingly decide to induct appropriate
equipment and to make other arrangements for adequate
defence preparedness. The purchase of combat aircraft
is made in accordance with the established Defence
Procurement Procedure.

(c) No, Sir.

(d) Does not arise.
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Gauge Conversion Between Baddi-Chandigarh

1294. SHRIMATI PRATIBHA SINGH: Will the Minister
of RAILWAYS be pleased to state:

(a) whether approval has been given for laying new
raiiway line between Chandigarh and Baddi; and

(b) if so, the time by which the work on the project
is likely to be started?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) Government has
accorded ‘in principle’ approval to the new line from
Chandigarh to Baddi.

(b) No time frame could be fixed. The work would
be taken up once project is finally approved by the
Government.

National Cultural Fund

1295. SHRI E.G. SUGAVANAM: Will the Minister of
CULTURE be pleased to state:

(a) whether the Government has set up “National
Cultural Fund”;

(b) it so, the details thereof alongwith the aims and
dbjectives of the National Cultural Fund;

(c) whether the Government proposes to lighting of
the important monuments at night in the country; and

(d) if so, the details of such monuments?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN): (a) Yes,
Sir.

(b) The National Culture Fund (NCF) was set up as
a trust under the Charitable Endowment Act, 1890 through
a Gazette Notification of Government of India dated 28th
November 1996. The Fund aims at inviting the
participation of the corporate sector, NGO's, State
Governments, Private/Public Sector and individuals in the
task of promoting, protecting and preserving India's cultural
heritage both tangible and intangible.

(c) and (d) After a preliminary survey, the following
monuments of Delhi have been identified for lighting:-
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Jantar Mantar

Purana Quila
Humayun's Tomb
Safdarjung Tomb
Shershah Gate

Khairul Manazil Mosque
Sabj Burj

Barakhamba

Modernisation of Port Blair Airport

1296. SHRI MANORANJAN BHAKTA: Will the
Minister of CIVIL AVIATION be pleased to state:

(a) whether the Government proposes to develop and
modernise Port Blair Airport as an International Airport;
and

(b) it so, the details and the action taken by the
Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Yes, Sir.

(b) Airports Authority of India (AAl) maintains a civil
enclave at Port Blair airport which belongs to Indian Navy.
This airport is being developed for limited intemational
operations. Instrument Landing System (ILS) without Glide
path has been installed at runway 22. The present
Terminal Building has a capacity to cater to 200 arriving
and 200 departing passengers. There is a plan for
expansion of apron to accommodate 1 number AB 310
and 5 number B- 737-900 type of aircraft.

Leasing of Heritage Hotels

1297. SHRIMATI MANORAMA MADHAVRAJ: Will the
Minister of RAILWAYS pleased to state:

(a) whether the Railways have finalised plans to lease
out its heritage hotels at Ranchi and Puri and also Yatri
Niwas in New Delhi to private operators;

(b) if so, the details thereof, and

(c) the measures taken by the Railways to ensure
that even under private operators, the room and food
services at those places would be affordable to the budget
of travellers?
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THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) Yes, Sir.

(b) The existing Rail Yatri Niwas at New Delhi &
Howrah and BNR Hotels at Ranchi & Puri have been
si'b licensed to private operators on Public Private
Paxtnership Model.

(c) A maximum tariff per room in the Rail Yatri Niwas
at Howrah and BNR Hotels at Ranchi & Puri has been
kept at Rs.1000/- per night inclusive of all taxes and
Rs.1200/-per night inclusive of all taxes for rooms in the
Rail Yatri Niwas at New Delhi. The tariff of Food &
beverages are approved by Indian Railway Catering &
Tourism Corpqration.

Commissioning of Coast Guard Station
at Kakinada

1298. SHRI MILIND DEORA: Will the Minister of
DEFENCE be pleased to state: :

(a) whether a new Coast Guard station at Kakinada
in Andhra Pradesh has been set up;

(b) if so, when it was inaugurated;
(c) the objectives behind setting up the station;
(d) the total staff strength of the station; and

(e) the extent to which the supervision work will be
stepped up?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY):
(a) to (6) A new Coast Guard Station at Kakinada in
Andhra Pradesh has been commissioned on 10th
November, 2006 in order to meet the requirements arising
due to increased maritime activities along the long
coastline of Andhra Pradesh. There was only one Coast
Guard establishment in Andhra Pradesh located at
Vishakhapatnam. The maritime activities have increased
in the recent past due to exploration of oil in Godavari
basin and Ravva oil field off Kakinada under the New
Exploration Licensing Policy (NELP). A number of fishing
harbours and ports dot this coastline and many more are
in the offing. Moreover, there are frequent cyclones every
year along the coast. At present, the total strength of the
Coast Guard Station at Kakinada is 13 personnel including
officers. One new Inshore Patrol Vessel, one new
Interceptor Boat and two Interceptor Crafts are scheduled
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for carrying out patrol and surveillance in the adjoining
areas with effect from September, 2007.

[Transiation]
Development Work under MPLAD Scheme

1299. SHRI SANTOSH GANGWAR: Will the Minister
of DEFENCE be pleased to state:

(a) whether there is a provision to carry out
development work (D.E.O and C.E.O.) under MPLAD
scheme in defence areas,

(b) it so, the details of work undertaken at the Bareilly
based defence estates under the said scheme, and
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(c) the manner in which these works are being
monitored?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY):
(a) to (c) MPLAD Scheme emphasizes creation of durable
assets to meet the locally felt community infrastructure
and development needs in the respective constituency of
a Member of Parliament which may include defence area.
Seven works have been undertaken by Cantonment
Board, Bareilly between the financial year 2000-2001 and
2003-2004 under MPLAD Scheme. The details of works
are given in the enclosed statement. The works are
monitored by the concemed Chief Executive Officer and
the Cantonment Board. However, responsibility for overall
monitoring of project/works under the scheme mainly rests
with the concemed district authorities.

Statement
S. No. Name of the work Amount recived and
epened (Rs. in Lacs)
1. Upgradation and improvement of shamshan bhoomi, Sadar Bazar, 4.956
Bareilly Cantonment.
2. Purchase and fixing of game equipment in Primary Schools. 1.62
3. Purchase of equipments for Cantonment General Hospital. 1.25
4, Provision of the Mobile Transformer with trolley. 3.50
5. Provision of six computers, six UPS, Multimedia Projector, 5.00
Screen with stand etc.
6. Provision of books for Yugveena Public Library 5.00
7. Supply & fixing of Faise Ceiling - upgradation 10.00
ot Cantonment General Hospital, Sadar Bazar
Total: 07 Nos. 31.326

[English]
Transportation of Coal by Ex-servicemen

1300. SHRI HITEN BARMAN: Will the Minister of
DEFENCE be pleased to state:

(a) the number of ex-servicemen, company-wise,
employed in transportation of coal produced by Coal India
Ltd. till 31st December, 2006; and

(b) the total volume of coal transported by them
during the last two years?

THE MINISTER OF STATE IN THE MINISTRY OF
DEremnue (SHRI M.M. PALLAM RAJU): (a) As on 3ist
December 2006, the number of ex-servicemen coal
transport companies functioning under Coal India Ltd was
95. About 20 to 32 ex-servicemen are employed by each
of these companies.
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(b) The volume of coal transported by the ex-
servicemen coal transportation companies during the last
two years was 1610.37 lakh tonnes during 2004-2005
and 1588.03 lakh tonnes during 2005-2006 (provisional)
respectively.

Suicides and Fratricidal Killings in Armed Forces

1301. SHRI P. MOHAN:
SHRI NIKHIL KUMAR:
SHRI ADHIR CHOWDHURY:

Will the Minister of DEFENCE be pleased to state:

(a) whether the cases of suicides and fratricidal
killings in the Armed Forces have increased in the last
few months;

(b) it so, the details in this regard;

(c) the factors attributed to these suicides and
tratricidal killings,

(d) the compensation likely to be provided to the
families of the deceased,

(e) whether the grievances redressal machinery is
not effective in the Armed Forces to tackle such suicides
and fratricidal killings; and

(f) if so, the concrete steps contemplated by the
Government to check such cases?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY):
(a) There has been no increase in suicides and fratricidal
killings in the last few months.

(b) Does not arise.

{c) The main reasons attributed to such incidents
are perceived grievances due to harassment by seniors,
domestic problems, marital discord, depression, denial or
delay in grants of leave, argument with colleagues, etc.

(d) The following terminal benefits are available:

() Family Pension - In case of suicides, @ 50%
of last pay drawn for 7 years and thereafter
30% of the last pay drawn for life or upto
remarriage. In case of fratricidal killings, @ 60%
of last pay drawn for life.
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(i) Death Cum Retirement Gratuity (DCRG) - Half
month's pay for each completed six monthly
period of qualifying service subject to maximum
of 33 times of pay or Rs.3.5 lakhs whichever is
less.

(iii) Army Group Insurance Fund (AGIF)-Rs. 15 lakhs
to Next to Kin of officers and Rs. 7.5 lakhs for
Next of Kin of Personnel Below Officer Rank.

(v) Armed Forces Personne! Provident Fund
(AFPPF) - The credit balance of AFPP of the
deceased.

(v) Leave Encashment - Pay for the accumulated
leave of the deceased.

(vi) One Time Grant - Rs.5,000/- from Army Wives
Welfare Association (AWWA).

(e) and (f) There is an effective grievances redresssl
machinery in the Armed Forces to tackle suicides and
fratricidal killings. Following measures have already been
taken by the Govemment to check such cases:-

(i) 50 Junior Commissioned Officers (JCO) from
Army Medial Corps have been trained as
counsellors in Northern and Eastern Commands,
where troops are angaged in counter insurgency
operations.

(i) Religious Teachers, JCOs of Army Education
Corps and Regimental Medical Officers have
been identified as ‘Psychological Heaith Mentors’
at unit level and their services are being utilized
accordingly. :

(ili) Training capsules on relaxation exercise including
Yoga and Pranayam have been introduced

(iv) Rotation of units and individuals to minimize
exposure to stress is being implemented.

(v) Leave policy has been liberalized permitting
splitting of casual and annual leave,

(vi) All Chief Ministers have been requested to make
the civil administration more responsive to the
problems of serving soldiers and their families.

(vii) Better man management and prompt attendance
of grievances at unit levet.

(viii) Improved accessibility of leaders and frequent
interaction of junior leaders with the Soldiers.
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(ix) Steps are being initiated to strengthen Rajya
Sainlk Boards and Zilla Sainik Boards in all
States to take necessary follow up action on
the grievances of soldiers in their home towns/
villages.

Entrance Test of MEC

1302. SHRI ANWAR HUSSAIN: Wili the Minister of
DEFENCE be pleased to state:

(a) whether the Union Government has received any
proposal ‘from the Government of Assam to conduct the
entrance test of Military Engineering College in Assamese
or in any major regional language;

(b) it so, the detalls thereof and the action taken by
the Union Government thereon;

(c) the reasons for not organizing the said test in
major regional languages like UPSC examination,

(d) whether the Government proposes to organize
any special pre-examination training for entrance test in
diferent Military Academy including NDA for North-Eastern
Region; and

(e) if so, the details thereof?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY):
(a) No such proposal has been received from the
Government of Assam.

(b) to (e) Does not arise in view of (a) above.
Development of Muslim Giri Child

1303. SHRI FRANCIS FANTHOME: Will the Minister
of MINORITY AFFAIRS be pleased to state:

(a) whether the Government is examining provisions
to have a single window interpretation of ‘sharia’;

(b) if so, the details thereof; and

(c) the other steps taken by the Govermnment to
improve the educational and social rights of the Muslim
girl child and also to ensure their legitimate treedom of
expression?

THE MINISTER OF MINORITY AFFAIRS (SHRI A.R.
ANTULAY): (a) and (b) It is the consistent policy of the
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Central Government not to interfere in the personal laws
of minorities unless the necessary initiative comes from a
sizeable cross- section of the community concemed itself.

(c) The Government of India has initiated the following
schemes meant for minorities, including Muslim girls, to
improve their educational and social rights:-

(i) Kasturba Gandhi Bal Vidyalyas (KGBV) are being
set up for girls at upper primary level in
educationally backward blocks of the country
where a minimum 75% seats are for SC/ST/
OBC/Minorities; 210 KGBVs have been
sanctioned in minority dominated blocks;

(i) Maulana Azad Education Foundation (MAEF) has
launched a scholarship scheme for meritorious
girl students belonging to minorities in 2003-
2004,

(i) A new programme of 20,000 merit-cum means
based scholarship scheme to encouraged
students belonging to minorities to pursue higher
studies is being launched;

(iv) The Sarva "Siksha Abhiyan (SSA) and
Community Polytechnics also give special
emphasis on educational upliftment of women;

(v) The Area Intensive and Madarsa Modernization
Programme for Educationally Weaker Section of
minority aiso emphasizes on women education;

(vi) Under the scheme for providing hostel facilities
for girls studying in secondary and higher
secondary schools, voluntary agencies, including
minority institutions, are being given grants-in-
aid to promote modern school education;

(vi) The University Grants Commission is also
providing financial assistance, to set up girls
hostels, to minority educational institutions.

Defects In Krasnopol Inventory

1304. SHRI AMITAVA NANDY: Will the Minister of
DEFENCE be pleased to state:

(a) whether India's Russian Krasnopol inventory was
proved defective during the Army test firing,

(b) if so, whether it also displayed ineffectiveness at
high altitude wartare; '
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(c) it so, the details thereot and reasons therefor;

(d) the total inventory bought and the inventory found
to be defective: and

(e) the total amount involved in purchasing this
inventory?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY):
(a) to (d) Yes, Sir. The performance of the first lot of qty.
1000 rounds of projectiles procured in 1999 has
deteriorated over the years and recently during test firing
by the Army, it was observed that the performance was
not upto the mark. Another quantity of 2000 projectiles
procured in 2002 also did not perform to the desired
standards in high altitude areas. The matter has been
taken up with the vendor to rectify the ammunition to
achieve the desired results and enhance its shelf life.

(e) The total amount involved in purchasing 3000
rounds with 81 Laser Designators is US$ 111950488
(Rs. 522.44 crores).

improvement of Services by Railways

1305. SHRI KINJARAPU YERRANNAIDU: Will the
Minister of RAILWAYS be pleased to state:

(a) whether Consumer Courts are receiving large
number of cases against poor railway services and have
awarded compensation to several cases related to
Railways, as appeared in the 7imes of /ndia dated
December 16, 2006 under the caption “Rallways must
invest profit in facilities”;

(b) whether Consumer Courts have also asked
railways to improve the condition of platforms, toilets,
sanitary, to provide benches for passengers to sit while
waiting for trains etc.; and

(c) it so, the action taken by Railways in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) No, Sir. There has not
been any significant increase in the number of Consumer
Cases filed against Railways in different Consumer Courts.

(b) State Consumer Disputes Redressal Commission,
Dethi in one of its orders, has asked Railways to improve
the condition of platforms, toilets, sanitary etc.
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(c) Upgradation / renovation / modemization of railway
stations which includes improvement of platforms is a
continuous process and the same is undertaken every
year in accordance with the laid down norms. A scheme
called ‘Clean Train Station' has been introduced to improve
cleanliness and hygiene in running trains. Some of the
measures taken for maintaining the standard of cleanliness
at stations are: provigsion of washable aprons at stations
particularly on Plattorms where trains stop at morning
hours, mechanized means of cleanliness, Pay & Use
toilets, provision of good platform surface.

Hague Agreement

1306. SHRI KISHANBHAI V. PATEL.
SHRI SUGRIB SINGH:

Will the Minister of CIVIL AVIATION be pleased to
state:

(a) whether the Government proposes to adopt the
Hague Agreement signed during 1970; and

(b) it so,, the details thereof and the salient features
of the said Agreement; and

(c) the extent to which this will help in collecting
evidence on criminal cases from foreign countries?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (c) The
Govemment has ratified the Hague Convention 1970 and
has enacted the Anti-hijacking Act, 1982 to give effect to
the said Convention. The salient feature of the said
Convention is to prevent offence of hijacking and related
offences.

[Translation]
Supply of Gas from HBJ Pipeline

1307. SHR! KRISHNA MURARI MOGHE: Will the
Minister of PETROLEUM AND NATURAL GAS be pleased
to state:

(a) whether the Government of Madhya Pradesh has
requested for supply of gas from the HBJ pipeline in
order to provide gas to the industries in Peethampur,
Dewas, Indore and other consumers;

(b) if so, the details thereof, and
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{c) the action taken/being taken by the Government
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRiI DINSHA
PATEL): (a) to (c) No, Sir. However, GAIL is connecting
Pithampur, Dewas and Indore from the existing HBJ
pipeline by laying a 98 km spur pipeline of 16" diameter.
This pipeline is expected to be completed by 15.3.2007,
pursuant to which natural gas / Regasified LNG would
be supplied to various customers in the area.

In order to implement city gas project in the state of
Madhya Pradesh, GAIL and HPCL have promoted a joint
venture company, viz., Aavantika Gas Ltd, in June 2006.
This company has initiated project implementation activities
in the city of Indore, and has plans to take up similar
projects in Gwalior and Ujjain.

Power Pant in Collaboration with NTPC

1308. DR. CHINTA MOHAN:
SHRI SHISHUPAL N. PATLE:
SHRI RAJIV RANJAN SINGH “LALAN™:
SHRI MOHD. TAHIR:
PROF. MAHADEORAO SHIWANKAR:
SHRI BRAJESH PATHAK:

Will the Minister of RAILWAYS be pleased to state:

(a) whether the Railways purchase electricity from
the State Electricity Boards as of now;

(b) if so, the average annual requirement of electricity
of the Raiways;

(c) the charges of electricity for opeation of trains
per unit and the charges for other than train opeations;

(d) whether the Railways had earlier decide to set
up a captive power plant in collaboration with NTPC with
a view to get power at cheaper rates; and

(e) it so, the details in this regard and the present
status in regard to te setting up of this plant?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R. VELU): (a) Yes, Sir.

(b) The average annual consumption of electricity for
Railways for the year 2005-06 was 12,700 Million Units
(approximately). '

MARCH 8, 2007

fo Questions 132

(c) The average cost of electricity for operation of
trains (traction) for the year 2005-06 was 422 paisa per
unit an the average cost of electricity for other than train
opeations was 424 paisa per unit.

(d) and (e) Yes, Sir. Railways are establishing a
captive power plant of 1000 Mega Watt (MW) capacity at
Nabinagar (Bihar) in joint venture with NTPC Limited.
This has ben inclued in Railway Budget for the year
2007-08, tabled in the Parliament.

[English]
Shortage of Pliots

1309. SHRI N.N. KRISHNADAS:
SHRIMATI P. SATHEEDEVI:
SHRI BALASHOWRY VALLABHANENI:

Will the Minister of CIVIL AVIATION be pleased to
state:-

(a) the number of pilots in the public sector airfines
at present, airline-wise;

(b) whether the public sector airlines are facing acute
shortage of pilots;

(c) if so, the details thereof; and

(d) the steps taken/being taken by the Govemment,
in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (c) Air
India including Air india Charters Limited have 690 pilots
including contract pilots. Based on the present fleet and
route network, Air India has a shortfall of 118 pilots.

Indian Airlines including Alliance Air have 791 pilots
including trainee pilots. While Indian Airlines has no
shortage of pilots, Alliance Air, its subsidiary, has a shortfall
of 2 pilots.

(d) Government have taken, following measures to
cope up with the shortage of pilots in general viz. (i)
Pilots are permitted to fly beyond the age of 58 years till
65 years of age subject to specified conditions; (ii) Plans
to increase the number of pilots pupils from 40 to 100 at
IGRUA. (iii) A National Institute of Flying Training is
proposed to be set up at Gondia, Maharashtra and (iv)
Type rated foreign pilots are permitted to operate aircraft.
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Besides’, Air India is also recruiting Graduates in Science
or Engineering as Cadet PHots.

LNG Terminals

1310. SHRI S. AJAYA KUMAR:
SHRI BRAJESH PATHAK:
SHRI SHISHUPAL N. PATLE:
SHRI MOHD. TAHIR:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) the number of Liquefied Natural Gas (LNG)
terminals in the country;

(b) whether the Government is contemplating to hand
over LNG import-export terminals to the private sector;

(c) it so, the details and the reasons therefor;

(d) whether the Government also proposes to hand
over LNG terminals meant for supply of LNG to power
plants to the private sector;

(e) if so, the reasons therefor;

(f) whether any assessment has been made by the
Government about the losses suffered by these terminals;

(g) it so, the details thereof; and

(h) the steps taken or proposed to be taken by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI DINSHA
PATEL): (a) Presently, two LNG terminals, namely, 5
MMTPA LNG terminal of Petronet LNG Ltd. (PLL) at
Dahej, Gujarat and 2.5 MMTPA LNG terminal of Hazira
LNG Pwvt. Ltd. (HLPL) at Hazira, Gujarat are in operation.

In addition to the above, 5 MMTPA LNG terminal of
Ratnagiri Gas and Power Private Ltd. (RGPPL) is
expected to be commissioned in 2007-08.

(b) to (e) The LNG terminals which are presently
operational are in Joint and private sector. The
Government does not have any proposal to hand over
these terminals to any private entity.
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(f) to (h) Petronet LNG Ltd.(PLL) is a joint venture
company promoted by four public sector oil companies,
namely, GAlL(india) Ltd., Indian Oil Corporation Ltd.,
Bharat Petroleum Corporation Ltd. and Oil & Natural Gas
Corporation, with 12.5% equity participation by each
company. PLL has reported a net profit of Rs. 194.92
crores during the financial year 2005-06.

[Transiation]

Upgradation of Alrports Into
Iinternational Airports

1311. SHRI VIJAY KUMAR KHANDELWAL:
SHRIMATI SUMITRA MAHAJAN:

Will the Minister of CIVIL AVIATION be pleased to
state:

(a) whether there have been persistent demands from
various State Governments for upgradation of airports in
their State into intemational airports;

(b) if so, the detalls thersof; and

(c) the action taken/being taken by the Union
Government in the matter?

THE MINISTER OF STATE OF THE MINISTRY OF
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) Yes,
Sir. Various State Governments have demanded
upgradation of airports into international airports, such
as:Uttar Pradesh - Lucknow, Uttarakhand - Dehradun,
Andhra Pradesh - Visakhapatnam, Kamataka - Mangalore,
Tamil Nadu - Madurai, Coimbatore, Orissa - Bhubneswar,
Andaman & Nicobar - Port Blair and West Bengal

Bagdogra.

(c) The upgradation of airports to international airports
is undertaken on the basis of demands from airlines/
State/Union Territory Govemnments, traffic potential, land
availability, resources, commercial viability etc.

Construction of Flyovers Under Solapur
Railway Division

1312. SHRI SUBHASH SURESHCHANDRA
DESHMUKH: Will the Minister of RAILWAYS be pleased
to state:

(a) whether the Railways have formulated any scheme
to construct flyovers near home signal of Puna side of
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Jeur Railway Station and at Solapur Railway Station under
Solapur Railway Division;

(b) if so, the details thereof along with the reasons
for delay; and

(c) the time by which these are likely to be
constructed ?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI R.VELU): (a) There i3 a sanctioned
work of Road Over Bridge (ROB) near Jeur Railway
station sanctioned on cost sharing basis with State
Government in lieu of Level Crossing (LC) No. 33-A,
Km. 342/3-4 on Daund-Miraj section of Soranur Division
during 2001-02 in progress. There is work of Road Under
Bridge (RUB) near Solapur station at Km.456/1-2 which
is being constructed under Built, Operate & Transfer (BOT)
concept.

(b) and (c) For ROB at Jeur General Arrangement
Drawing (GAD) had been approved in November 2001,
contract awarded for Railway portion in January 2006,
work is in progress and tentatively targeted for completion
by year end. Approaches tender has also been invited
by Public Works Department (PWD). Delay is on the part
of PWD of State. The RUB work at Solapur station
(Ramwadi) has been recently completed in Feb. 2007.

Tourism Potential in Rajasthan

1313. SHRIMATI KIRAN MAHESHWARI:
SHRI GIRDHARI LAL BHARGAVA:

Will the Minister of TOURISM be pleased to state:
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(a) whether the Government is aware of the .vast
tourism potential of Rajasthan;

(b) if so, the names of the areas which have been
identified for being developed as tourist centres by the
Union and State Govemment jointly;

(c) whether any comprehensive scheme has been
formulated in this regard; and

(d) if so, the details thereof?

THE MINISTER OF TOURISM AND MINISTER OF
CULTURE (SHRIMATI AMBIKA SONI): (a) to (d)
Development and promotion of tourism is undertaken
primarily by the State Governments/UT Administrations.
The Ministry of Tourism, Government of India, extends
financial assistance to the State' Governments/UT
Administrations for tourism related projects which are
identified in consultation and interaction with them under
schemes for, Product/Infrastructure Development of
Destinations/Circuits and Assistance to Large Revenue
Generating Projects.

Project proposals received from the State
Governments/Union Territories that are complete in all
respect are examined as per scheme guidelines and
sanctioned on the basis of inter-se priority and funds
released subject to availability under the respective head.

An amount of Rs. 953.84 lakh has been sanctioned
in the year 2006-07 for Rajasthan.

A list of projects sanctioned for Rajasthan in the
years 2004-05, 2005-06 and 2006-07 is enclosed as
statement.

Statement
Projects sanctioned to rhaA state of Rajasthan dunng 2004-05, and 2006-07

(Rs. in lakh)
Si.No. Name of Project/Scheme Amount sanctioned -
1 2 3 |
2004-05
1. Development of National Capital Region 738.00

Tourist Circuit in Rajasthan under the
Scheme of Integrated Development
of Tourist Circuit. '
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1 2 3

2. Development of Hadoti Tourist Circuit in 725.10
Rajasthan under scheme for Integrated
Development of tourist Circuit

3. Mounting of Sound & Light Show at Amber Fort, Jaipur 129.26

4, Development of an Elephant Village 492.18
(Hathi Gram) at Amber, Jaipur

5. IT Project Scheme for translation of 24.42
the existing Rajasthan tourism portal
into five other languages

6. Development of Amber Fort Complex at Jaipur 333.33

7. Jaipur Heritage International Festival, 2005 15.00

8. GOI-UNDP Endogenous Tourism 20.00
Project at village Samode in Jaipur Distt.

9. GOI-UNDP Endogenous Tourism Project at 19.32
village Haldighati in Rajasamand Distt.

10. GOI-UNDP Endogenous Tourism Project 20.00
at vilage Neemrana in Alwar Distt.

1. Organizing Paragliding 245
Total 2519.06
2005-06

1. Mounting of Sound and Light 129.26
Show at Amber Fort, Jaipur

2. Development of Hawa Mahal and 464.32
Jantar Mantar at Jaipur under Destination
Development Scheme

3. Integrated Development of Mewar-Vagad 580.00
Circuit comprising of places in
Udalipur-Rajasamand-Chittorgarh-
Banswara-Doongarpur Districts as
Tourist Circuit

4. Development of Brij Bhoomi religious 477.07
Tourist Circuit comprising of Mathura,
Vrindavan, Barsana, Jheel, Kalia Devi,
Poonchari, Neelkanth, Bharthrihari in
Rajasthan and Uttar Pradesh

5. Integrated Development of Pushkar 434.04
(District Ajmer) as a Tourist Destination

6. Celebration of Jaipur Heritage 15.00
intemational Festival, 2006
Total 2099.69
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1 2 3
2006-07
1. Integrated Development of Udaipur 276.68
as a Tourist Destination
2. Conservation, Restoration and 281.71
Preservation of Gagron Fort, Jhalawar
Distt., Rajasthan under Destination
Dev. Scheme
3. Rajasthan Day, 2007 10.00
4. Jaipur Heritage Intemational Festival, 2007 10.00
5. Pushkar Fair, 2006 05.00
6. Desert Festival, 2007 05.00
7. Development of Jaisalmer as a tourist destination 3156.45
8. Development of Rural Tourism in 50.00
Haldighati Region, Distt. Rajsamand
Total 953.84

[English)
Supply of PNG by Pakistan

1314. SHRI A. SAlI PRATHAFP: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether Pakistan has offered to supply piped
natural gas to Jammu and Kashmir;

(b) if so, the details thereof, and
(c) the reaction of the Union Government thereto?
THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS (SHRI DINSHA
PATEL): (a) No offer has been received from the
Government of Pakistan in this regard.
(b) and (c) Do not arise.
Loss Incurring CPSUs
1315. SHRI BADIGA RAMAKRISHNA:
SHRI JIVABHAI A. PATEL:
SHRI HARIKEWAL PRASAD:

Will the Minister of HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES be pleased to state:

(a) the number of Central Public Sector Undertakings

(CPSUs) incurring losses during the last three years, state-
wise;

(b) whether any budgetary support has been provided
by the Union Government to these undertakings during
the said period;

(c) if so, the details thereof;

(d) the number of employees retrenched due to losses
in these CPSUs during the said period; and

(e) the corrective steps taken/being taken by the
Govemment for revival of these CPSUs?

THE MINISTER OF HEAVY INDUSTRIES AND
PUBLIC ENTERPRISES (SHRI SONTOSH MOHAN DEV):
(a) During the last three years i.e. 2003-04, 2004-05 and
2005-06 the number of loss making Central Public Sector
Enterprises (CPSEs) were 90, 81 and 58 respectively.
The state-wise details of these CPSEs are given in the
enclosed statement.

(b) and (c) Details of budgetaq‘( support given by the
Govemment to the CPSEs, are given in Volume 1 of
Expenditure Budget of the respective years.
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(d) and (e) A Board for Reconstruction of Public
Sector Enterprises (BRPSE) was constituted in December,
2004 inter alia to consider the cases of sick CPSEs for
making suitable recommendations to the Govemment.

The concemed administrative Ministries/Departments
make references of sick CPSEs to the BRPSE seeking
its recomm